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SHRI PARAG CHALIHA: I have 

been waiting for thirteen days for my: 

Special Mention. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): The problem is, we have to 
finish it. Only two or three days left. 
Special Mentions and Zero Hour submis- 
sion were pending for several days. that 
is why there are so many names in the 
list. We will try to finish these after the 
debate on Vohra Committee's Report. 
Already several speakers have made their 
Zero Hour submissions and on Special 
Mentions also they were asked to speak. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): But we cannot finish it immedi- 
ately. there are several names. So, let us 
take up the further discussion on the 
Vohra Committee Report. Then, immedi- 
ately after that, we will take up the rest 
of the special mentions. If you all co- 
operate, we will do like that. 

SOME HON. MEMBERS: Yes. 

&	. ���  �b' ��ह  ��T :  ��*�
%, $ह�"  
R$"��  �&�� �" ��	�P E  ...(!��"�#)... 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Okay. Mr. Satya Prakash 
Malaviya. ...(Interruptions)... Please sit 
down. 

AN HON. MEMBER: Is the Home 
Minister coming? 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Sayeed is here. The Home 
Minister will also be coming. 

Yes, Mr. Malaviya. You have to re- 
strict it to five minutes. 
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SHRI SATYA PRAKASH 

MALAVIYA (Uttar Pradesh): I may be 

given time according to the time given to 

the other parties. 

THE VICE-CHAIRMAN (SHRI MD. 

SALIM): Yes. 

SHORT-DURATION DISCUSSIN— ON 

NEXUS BETWEEN POLITICIANS 

AND CRIMINALS IN THE CONTEXT 

OF VOHRA COMMITTEE REPORT- 

CONTD. 
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I am quoting from 'Rajiv Gandhi in 
Parliament I cannot refrain myself from 
quoting his presidential address at the 
Centenary Celebrations of the Congress 
party in Bombay in 1985. "Our economy 
owes much to the enterprise of our indus- 
trialists. But there are some reputed busi- 
ness and industrial establishments which 
shelter battalions of law-breakers and tax- 
evaders" 

 

 

 

"The trade unions have glorious 
heritage of nationalism and of socially 
relevant radicalism. Today they are a 
mere shadow of their past. 

"Teachers seldom teach and students 
seldom learn. Strikes, mass-copying, 
agitations    '   are more       "attractive 
alternatives. 

"What had become of' our great 
organisation? Instead of a party that fired 
the imagination of the masses throughout 
the length and breadth of India, we have 
shrunk losing touch with the toiling 
millions. Millions of ordinary Congress 
workers are handicapped  for on their 
backs ride the brokers of power and 
Influence, who dispense patronage to 
convert a mass movement into a feudal 
oligarchy. They are  self-perpetuating 
digues  Who thrive by invoking the 
slogans of caste and religion and by 
enmeshing the living body of the 
Congress in their net of avarice.'' 

This was said by Shri Rajiv Gandhi in 
1985 at the Bombay Congress session. 
..!0 ��%" 
"� �� �0 %0' ह5,  
ह %���
  '����  �" 
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SHRI DINESHBHAI  TRIVEDI 

(Gujarat): Malaviya Ji  will you yield for 

a minute? I have a point of order. Are 

we treating the whole issue seriously and 

looking for a, solution or -are we 

discussing it since it is listed today? What 

I am trying to say is that no Minister of 

Cabinet rank is present here. I have 

utmost respect for Sayeed Ji. But no 

Minister of Cabinet rank is present. 

Yesterday, the Home Minister was 

present   in   the  Lok  Sabha  throughout. 



313     Short-Dunttivn [24  AUG.   1995]                             Discussion     314 

Why are you treating Rajya Sabha and 

this issue so callously? 

THE VICE-CHAIRMAN (SHRI MD 
SALIM): No, no. The Cabinet Minister 
was present here. The Minister of State 
lor Home Affairs is noting down the 
points. 

THE MINISTER OF STATE FOR 
HOME AFFAIRS (SHRI P.M. 
SAYEED): The Home Minister will be 
coming. 1 am taking note of every point. 

SHRI DINESHBHAI TRIVEDI: It is 
such a serious issue,  (lnterruptions) 
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Guns, goons and gold-this statement 
was delivered by Mr. Nani A. Palkhivala, 
on 30th August, 1995. He said and I 
quote: "Today the people of India 
associate democracy with guns, goons and 
gold." "According to the Chief Election 
Commissioner, 180 out of 425 legislators 
in Uttar Pradesh have criminal records. 
Duirng the Bihar State elections this 
year, the local police said that 243 
candidates had charges pending against 
them." 
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"When asked how many votes he- 
had lost by, he was good enough to 
answer that he lost the election by 
a narrow margin because of a 
shortage of three bombs thereby 
indicating that he would have 
captured three more booths to 
make good the difference in votes 
and won." 
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"Over the years the parallel 
economy has grown in size and 
dimensions. Almost every sign of 
distress and human misery would 
appear to have been manipulated 
by anti-social elements to boost the 
parallel economy. This shatters the 
faith of the common man in the 
dignity of honest labour and virtu- 
ous living. It is, therefore, no ex- 
aggeration to say that black money 
is like a cancerous growth in the 
country's economy which, if not set 
right, is sure to lead to its ruina- 
tion." 
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"The working committee authorises 
the Congress President to require 
the Congress Ministers of Central 
and State Governments and Con- 
gress Members of Parliament and 
State Legilastures to submit to him 
(that  is,  the  Congress  President) 
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annual statements of their assets 
and income and expenditure." 


ह �ह; ह=[ ह5 �"	��  �  �" %��"�  $���L  
�� ��  <� 	 � S�, ��I
"L  �5 % 	 � S�,  ��� 
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"Declaration and Publication of As- 
sets and Liabilities of Ministers and 
Members of Parliament Bill, 1986." 
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"It has to be thought of in the 
totality of circumstances as to how 
to fit in. We shall see that a per- 
fect, foolproof Bill is introduced." 
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"Since the Congress came to 
power, after the freedom struggle 
was over, paupers have become 
millionaires. There are Ministers 
who owned not even a cycle when 
they took office. But today they 
have a fleet of cars and limousines, 
that is, large and luxurious card." 

This was the statement made in 1963. 
Now we are in 1995. 
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SHRI SURINDER KUMAR SINGLA 
(Punjab): Mr. Vice-Chairman thank you 
very much. I am happy on one account 
that the Indian Parliament has started 
discussing this issue. One House has 
already concluded the debate and our 
House is likely to end this debate soon. I 
am not certain wether the Indian 
Parliament has honestly applied self- 
introspection to the whole issue of nexus 
between politicians, criminals and 
bureacrats. If I am honest in saying so, 
the Indian Parliament actually failed in its 
responsibility to really go deep into this 
matter. When in this House and in the 
other House the members of Parliament 
pointed out that the Government did not 
act on the Vohra Committee Report, did 
they ever ask themselves these questions 
on three things. When the Election 
Commission and its various retired 
officers and the present Chief Election 
Commissioner pointed out that two major 
States in India have legislature who are 
history sheeters a majority of them, did 
the Indian Parliament react to it? Did the 
two State Governments act on it? My 
point is, none of the institutions really 
bothered to answer, bothered to react to 
various media reports, Election 
Commission's observations and eminent 
persons talking and discussing this issue 
for a number of year'so,  it is not only 
the Government who failed to address 
this issue. The whole Indian polity failed 

to address this issue. This Parliament is 
also totally guilty of not going deep into 
the roots of this issue. 

Sir, I come from the State of Punjab. I 
want to demonstrate, I want to bring 
facts to your notice as to how terrorism, 
a kind of political violence, threatened 
the State to make it out of existence. 
Neither I am aware nor many of my 
colleagues in this House and in the other 
House are aware that they were political 
forces. I don't want to name them. I 
don't want to come to that level at all. 
The mover of this discussion, Shri 
Malhotra, tried to mention the names. I 
can mention the names. 

I have names of the people. For example, 
in Rajasthan, there are nine Ministers 
belonging to the BJP, who have been 
convicted of various criminal offences. 
So, I do not really want to talk about it 
because I fell that it is not the issue. 
They are a threat but not a grave threat. 
But I am talking of the political violence 
that existed in the State of Punjab. It was 
nurtured and it was inspried and 
encouraged by political forces. It aimed 
at destroying the Indian State. All the 
political forces, which normally should 
have opposed that kind of violence, did 
not oppose it. I recollect and I want to 
bring that fact before the House. The 
Congress Government was in power in 
the State of Punjab. Sant Jarnail Singh 
Bhindranwale was in the Golden Temple. 
At that time, a grand alliance of 
Opposition parties was taking place in 
1982 at Calcutta. A saner element, a very 
senior leader, who is today the leader of 
the CPI in the House, mentioned at the 
meeting of that grand alliance at 
Calcutta, "We must say that Sant Jarnail 
Singh Bhindranwale should be thrown 
out of the Golden Tample". And the 
Akali leader then said, "It is we who are 
fighting your battle for Delhi, for 
comming to the gaddi. The Akalis are 
fighting against Mrs. Gandhi's politics. 
We will throw her out. But we will no* sit 
on   the   gaddi  of  Delhi.   You   will   be 
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sitting. So, let us not talk about that. Let 
us not condemn that terrorism". That was 
the statement made at the conclave. 
(Interruptions) 

SHRI M. A. BABY (Kerala): If you 
don't mind, I want to mention one small 
thing only for clarification. (Interruptions) 

SHRI SURINEDER KUMAR 
SINGLA: Yes, Please. 

SHRI M. A. BABY: Since you have 
directly referred to Sant Jarnail Singh 
Bhindranwale, is it not a fact that a very 
prominent leader of the Congress. Who is 
no more, described Jarnail Singh 
Bhindranwale as the highest religious 
leader? (Interruptions) 

SHRI SURINDER KUMAR 
SINGLA: No. I am on a different point 
altogether, Sir. I am on a different point. 
That innocuous statement was made by 
the grand alliance of Opposition parties 
who were planning to capture power at 
the Centre. Now, do you not see this as a 
graver danger than the petty mafia that 
exists and does not really destroy? They 
do not really have that great an 
influence. What happened in Ayodhya 
was that some political parties with the 
aim of captureing power of the Indian 
state destroyed the place of worship and 
then we had the Bombay riots and the 
Bombay blasts. Aren't they more 
dangerious? Now, this report came as 
flashpoint. When Naina Sahni and Sushil 
Sharma's case took place, it came to be 
presented to this House. Does it really 
look into the problems? 

Are they the only two cases and are 
there no other cases in this country of 
nexus between politicians and criminals in 
the last 15 years, as Mr. Malaviya and 
rightly pointing out? So, the Indian polity 
has not addressed this issue. It is not the 
Government. None of the  political parties 
addressed it. If I go further, I would like 
to say that 95% of such offences lie with 
the State Government. The federal of- 
fences are very minimal, not even five 

per cent. The Central Government has a 
very limited role. One way in which you 
can ask the Central Government to take 
action, as rightly observed by the hon. 
Home Minister yesterday in the other 
House, is strengthening of the Central 
agency like the C.B.I. as also the other 
Central agencies. My point is that you 
strengthen them, you have more powers. 
I would say that in offences like kidnap- 
ping for ransom, the Central Government 
cannot intervene. In offences like brib- 
ery, of an all-India character, the Central 
Government cannot intervene. This 
morning there was a question in the 
House too. So, if you want the Central 
Government to take action in such of- 
fences, let these be federal offences and 
you give more powers to the Central 
Government to deal with them immedi- 
ately. So, rather than depend on the 
nexus that exists, where there are some 
chances of getting protection from the 
local forces, I would suggest: Let the 
Central Government be armed with or 
the CBI is armed with more powers and 
offences which are presently being dealt 
with by, the State Governments can actu- 
ally be handled by the Central Govern- 
ment. This is one suggestion which I want 
to make. 

The second suggestion which I would 
like to make is about the nodal agency. I 
would like to pay tributes to a very 
honest and really brilliant officer in Shri 
N.N. Vohra who produced this report. 
Para 2.2. of the Vohra Committee Re- 
port says, "... members appeared to have 
some hesitation in openly expressing their 
views and also seemed unconvinced that 
Government actually intended to pursue 
such matters...." is it a reflection on the 
Government? But, again some members 
gave this suggestion in writing. Is it really 
a reflection on the Government or were 
they afraid of each other or talking to 
each other? This has hapened. We have 
been seeing these things for so, many 
years. So, basically they are not officers, 
they are not trusting each other. 
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SHRI M.A. BABY: It is a reflection 
on the Government. 

SHRI SURINDER KUMAR SING- 
LA: The point I am making is that I am 

saying about the political part of the 
Government. If you have a nodal agency 
of this kind where members are not even 
willing to share information with each 
other, then there is a lack of officers who 
really play an honest role in the system. 
As was rightly stated by Shri Jagmohan 
in the morning, India's steel frame is now 
becoming a bamboo frame. It is no 
longer powerful enough to stand and say 
that this is its view and it must be 
accepted. If you have that kind of 
bureaucracy, I am not saying that there 
are not many people in these services 
who are honest, who are dedicated to the 
State, but their number is very small. It is 
not the Government policy which has 
made them demoralised. The prevalent 
atmosphere that you have in services 
affected by a lot of corruption and other 
things has really made them to be so. I 
would say that the nodal agency idea is 
good in one way that, if provided, you 
can choose people of integrity and I 
would suggest that the Government 
should ensure that those officers remain 
for a particular period of tenure, say, two 
years, three years, whatever decision the 
Government takes, and they should be 
promoted. That way the honesty and 
integrity of these officers will be encour- 
aged which has not happened. 

Now, I would like to touch upon the 
Ethics Committee. 

THE VICE-CHAIRMAN (SHRI MD. 
SAL1M): Now, you conclude. You have 
already taken two-three minutes extra. 

SHRI SURINDER KUMAR SING- 
LA: I am talking about the Ethics Com- 
mittee. I welcome the idea of an ethics 
committee. It is basically going to super- 
vise the conduct of the Members of 
Parliament in the House and outside. 
But, does the nexus exist only with the 
Members of Parliament? Is it the total 

answer to the nexus between the politi- 
cians, bureaucrats as well as criminals? 

It is a very limited answer for having the 
Ethics Committee. Do you think that 
only politicians and Members of Parlia- 
ment are involved and nobody else? How 
are you going to look after them? ...(In- 

terruptions)... 

SHRI M. A. BABY: Petition 
idea... (Interruptions)... 

SHRI SURINDER KUMAR SING- 
LA: I am coming to the petition idea. I 
am coming to that. But, my basic point is 
that the answer to the problem would be, 
as I have said, in the political parties 
refuse to indulge in refusing violence. It 
is not really a code of conduct but you 
have to have strong leaders who can say 
"come what may." I gave you the exam- 
ple when certain political parties and 
forces tried to capture the power in the 
States, they were actually destroying the 
States. And it actually happened. In Pun- 
jab, it was a clear-cut case, it happened 
in the case of Ayoudhya and when the 
Bombay blast took place, it was a total 
threat to the Indian States. If the Indian 
political parties take a vow not to pursue 
blindly their political power game, but 
adhered to strictly to some kind of a code 
of conduct and not misuse religion 
..(Time Bellrings).. it would be better. 

THE VICE-CHAIRMAN (MD. 

SALIM): Please conclude now. 

SHRI SURINDER KUMAR SING- 
LA: Sir, I thank you for giving me time 
to speak. Lastly, I would like to say that 
the Indian Parliament by and large has 
failed to address this issue. Nobody has 
really gone deeper as to where the real 
problem lies. The country is still having 
some forces which are being backed by 
the outside agencies. This is where the 
real problem lies. This is the problem 
which is to be addressed by the Indian 
political system before coming to this 
smaller issue of nexus, which is threaten- 
ing the other areas, politics, economy, 
law and order. So, if you really want to 
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restore the rule of law etc. ultimately the 
decision lies with the Indian political 
parties rather than anywhere else. Thank 
you. 
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perceived that some of the Mem- 
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views and also seemed unconvinced 

that Government actually intended 

to pursue such matters." 
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F��"  	�P  O= L$�S  

 

 

 

$% �"L�� <� 
�U��� ह5,  5b�� <� 
�U��� ह5 E !0 
	�� �"  	�P  5b�" �0 �Q� �� O= L$�S <� � ह0,  
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� ह0 ��!" ह5 E  	O% �%\�� �� ¨�L�2�% !0 I� 
a'Q" �� �Q ह5 E �%��% [� �0  U"
��$'  
�� `�� हM E  F� �& %����	!�3  �0 �%�L  �%�" �"  
	�P >�� '=���I� ह0!� ह5 ��3	�  �  “U�J�” ह0!� 
ह5 :% 	ह*
=R!�� !0 	$D�" 
0-P� ��� �" G��
� 
ह� I� 2��3  �0 
"7 %ह� ह5, !0 F� U�J� �& �0 
�0'  I�
�J
U ह0!" हM,  F� �& �" �= D  	���-�-
	��� !%��"   �" $T	�	L�� �& �
"� �% ��!" हM E  
	O% F� �0'3  �"  	7��O  %����	!�3  �� �ह 
ह5	��! �ह; ह0!� ह5 	� 
"  	��� !%ह  �� ���,
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�%& E  I� !%ह �" [hS� ?$%�	��3 :% 
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ह  �ह ह5 	�  2�ह" �0 ह0,  
�0 �0���L�  �& ह5 
ह ���C� ��, ?$%�	��3 �� 
	�� �&  ?$%��� ��� ह5  :% ?$%�� ��� ह5,  ?$�" 
!%��"   �" W��Y�� �%!� ह5  :% �0  F��"  ��S ह5,  
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C� ��  �=�� ह5  :% �0  F� �"  	7��O ह5, 
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?$%��� E �ह0
�, ��RL� �# �+ ?t�% �" 
“��	��,G � ह��$0	S	��” �& I� �� �� �& 	�7� ह5 
:%  I� �" �M 
0 2��&  F�! �% %ह� हC� – 

"The act is criminal because it is in 
the interest of the ruling class to so 
define it." 

:% 
C�%� 2��. 

"Persons are labelled. criminals be- 
cause so defining them serves the 
interest of the ruling class" 

�ह0
�, �M [$ �"  ��e�� �" ������  '#ह 
������, �� e��� 2�हC�'� 	� [���  [$  �5��	�  
 _  %ह" हM, Fg% �
"� �& 7�� !9% �", �M  I� $% 
I�	�P P!%��  �%!� हC�  ��3	�  �04  	UL"J� �& 
�ह; ��!� ह5 	� “	c	��� �� 	हR`�” ��� ह5, 
ह 
	�� !%ह �" 	c	���  �!� ह5?  �ह0
�, ह��%" 
Fg% �
"� �" P�.$�. हM, 29�%� ह	%�0ह� ��ह ��,  
I� �� !�� $�	_�3  �& �"  	���  k2"  �"  	7��O  
[.$�.��. 313  �"  !ह!  �=�
�� 
��% �ह; ह=[,  
�"	��  I� $% '=�U�  P�L  �'� 	
�� '�� E  �ह0
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P� <�  �=�
�� I� ��  
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�� ����' &��� ��3,� :  ?'% �"  '=�U" हM !0 
	ह*
=R!�� �& �04   �%�O  [
�� �ह; ह5, �ह;-�-
�ह;  	��� �	O�% �" '�!� �� ...(!��"�#)...   

�� ����	��� ���� :  ��*�
%,  
"	7P �ह '=�U� 
P�L  �'��� '�� 29�%�  ह	%�0ह� ��ह �� $% 
:% 	O% �04-�"� 
��� 
"7!� ह5 :% � �04  :%  

"7!� ह5 E '
�,�&L  ?$�" I�L%RL  �& <"�  
"'� 	� 
I�-I� �� 	c	��� 	हR`� ह5 E 2=��
  2� %ह� S�  
Fg% �
"� �& ��F�L%���U  2=��
  ह0�" �"   �
  P� 
	
� ह�& $!� 2�� 	�  ह��%" 40  �0'3 $% P� 
ह��"  �& 302  �� �=�
�� ���� ह=[ F��&  �0� 
�<� �&  �= D P�. $�. हM,  P�.P�.P� <� ह5, �M  <� 
S� :% [� !� 	���  �0 �ह; ���C�  	� �9�  
�%� :%  I*ह;  �� �%��% �& �=�
�& ���� ह=P, 
F�� �&  O�I��  	%$0L,  �'� :%  7�� ह0 '��,  
�0 TU�  �0�  हC 
��  	�J U E �"	��  	c	���  
	हR`�  �" [P'�  %��'0$�� �"  	7��O  302 �� 
P�  �=�
�� S� ...(!��"�#)... �M I�	�P �ह   %ह� 
हC�, 	�  �  �%��% �&  5b"  ह=P 2�ह"  ह� ह3,  2�ह" 
[$ ह3 :% 2�ह"  �04 ह0, �  I� !%ह �" 
?$%�	��3  �� W��Y�� �%�" �'&'" !0 �04  2 �ह; 
��!� ह5 �0  	c	���  	हR`� �"  ?�!',!  � [!� 
ह0 E ...(!��"�#)... 

�� ��#�'J�.  �*���� : ��

 ��, P� 	��L  
$CD�� ह5 E 

��  ����	��� ���� : $C	DP E 

SHRI DINESHBAHI TRIVEDI: Mr. 
Vice-Chairman, Sir, what Yadavji is men- 
tioning is a very serious thing. I would 
like to know from the hon. Home Minis- 
ter, through you, Sir, whenever he re- 
plies, whether there is any law against 
such false filing of cases. If that happens, 
I fully agree with Yadavji that there is no 
end to it. Everyone of us will become 
criminal somewhere or the other. 

SHRI S. B. CHAVAN: If the State 
Governments have levelled these charges 
and treated them as criminals, under the  

 

 

 

 

 

 

 

IPC, there are provisions where, if they 
are deliberately done against them, they 
can definitely take action. But the inten- 
tion must be there. 

�� ����	��� ���� :  :%  %���5	!� ��%" �0'  
�  	
$] �" ह0!" हM, $0	�L��� P��L"��� �%!" 
ह5, ���	!$C+,  [�
0��  �%!" हM E  F� [�
0��3  �& 
%����	!�  W��X�3  $% �ह��  �ह�� <� �ह;  ह0!� 
�=�
�&  ���� ह0  ��!" हM E  
" <�  	c	���  	हR`� 
�& �0Q" ��!" ह5 E  Fg%  �
"� �& ह��"  !� 	
�� S� 
	�  	�!�"  P�.P�. हME 2�ह" 
"  �. �". $�.  �"  ह3, 
2�ह"  ����
�
� $�Lz  �"  ह3  �� ���̂ "� �"  ह3,  �" 
I� !%ह �"  �0'  ?$%��� ह5 E I�  �� �� �& �� �" 
��  ����
�
� $�Lz  �� �ह R$�L  -7 ह5 E  '���� 
�� �0 �M I� �� �� �& �0L  �%��  2�हC�'� : 

"I have found that it is our first 
duty to render voluntary obedience 
to law, but whilst doing that duty, I 
have also seen that when law fos- 
ters untruth it becomes a duty to 
disobey it. 

The final court of appeal is not 
the court, nor the executive, nor 
the legislature, but the electorate as 
a whole. The civilly disobedient 
appeal is a special way to this 
body...Yet if justified civil disobedi- 
ence seems to threaten civic con- 
cord, the responsibility falls not 
upon those who protest but upon 
those whose abuse of authority and 
power justifies such opposition." 
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THE VICE-CHAIRMAN (SHRI MD. 
SLAIM): Shri Chimanbhai Mehta. He is 
not here. Shri Satish Pradhan. Be ve,ry 
brief. 

SHRI SATISH PRADHAN: I will be 
brief, Sir. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Your Group has six speakers. 
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SHRI M.A. BABY: Sir, the issue 
raised by the hon. Member is of a very 
serious nature. It is all right, we are 
discussing the matter, but considering the 
importance of the issue raised it relates to 
two Union Cabinet Ministers and, fortu- 
nately, the hon. Home Minister is present 
here is would be in the fitness of things if 
the Home Minister intervenes at this 
point of time. 

SHRI S.B. CHAVAN: The whole is- 
sue is now before the Sirkrishna Commis- 
sion. Justice Srikrishna is a High Court 
Judge who is inquiring into the entire 
matter. If any such information is avail- 
able with any of them, certainly that can 

 
 
 
 
 
 
 
 
 

be submitted to the Commission which 
has been appointed for the purpose. 

SHRI DINESHBHAI TRIVEDI: Do 
you have any further information which 
you can share with the House? 

SHRI S.B. CHAVAN: I can't. When 
the Commission is sitting, I cant. 

�� �+�' &"�# : F$�e�] �ह0
�, �=~ 4  �& 
� �" G��
� L"%"	%G� ��, �=~ 4  :% �ह�%��` �& 
I� 	
1� �& � �" G��
� �" 	�� I� V�' �" ह=P  E 
��'��
 R�& U�, ह=[, 
ह�� 	��  �0'3  �� ���  
[��, 
" �0'  <� � �" G��
� �" 	�� I� V�' �" 
ह=P E  ��'��
  R�& U�, ह=[, 
ह�� 	�� �0'3 �� 
��� ���, 
" �0' <� $0	�	L�� �& 	��� P� $] 
�� !%O  �" F~��

�%  ��% 7Q" ह=P S",  2=��% 
[P S",  5b"  S",  P�.P�.P. 2=��% [P, 
" <� F� 
?�"~ �� �& ���%  5b", �'% ?e�] 2=��% [P 
S", FJह�� �'% �"  E I� V�'  �" I� �  	
1�3 �& 
I*
TJ
 ह0!" ह=P <� >�" �0' [P $0	�	L�� �& 
:%  F� �0'3 �" $0	�	L�� �%!"-�%!" F��0 
'�! V�'  �" IR!"���  	��� E I� 	
1� �& I� 
�
� �& �� :% ��%� �'ह3  $%  ह=!  �% 22i  ह=4 
E �"	�� I�"  �
 �%�" �"  	�P ,  �ह �ह;  ह0�� 
2�	हP, I�  	
1� �& �0   b0� �
� Fb��" ��  
[
���!� S�, 
ह [� !� Fb�P 'P ��  �ह; 
���C� �ह;  $Q� ह5 E ...(��� �� घ)@�)...  �M  P�-

0  	��L  :% �"�� 2�ह!� ह5 E 
�  ह� 	c	����I�"�� ��  �!  �%!" हM, F� 


X 	�O,   ह� '=�U�'
z  �%�" 
��3  �"   �%" �& ह� 
�02!" हME  �"%� �ह �=a�
 ह5 	� ��S-��S  �& 
'
�,�&L O�I��	��� �0 ?O& U� ह5, F��"   �%" �&  
<� I� !%ह �" �= D   �
0 R! �%�"  �� 
[
���!� ह5 E ह��%" �"� L5���� �04   <%!�  
�ह; ह5, I*�� L5����  �04  �ह;  
"!� ह5, �=a" >�"  
�4 �0'   ���C� ह5 	�  	�*ह3�" 40-40 ��7 |$P 
�� �"J�  L5��  �ह� 	��� ह5, ���3  �" I*��  
L5�� �ह; <%� ह5 �"	��   	O% <�  �" �0'  
$0	�	L�� �& हM E  $0	�	L�� $�Lz �" �& 	UU"2% 
�"!" हM,  2=��%  [!" ह5 :% $0	�	L�� �%!" हM E  
!0 	��  V�' �" ह�  '=�U�'
z   �0 �ह��  �"  �ह% 
	�����"  �� �0	�� �% %ह" हM,  F�� V�'  �" I� 
�0'3 �0 <�  �ह%  	�����"  �� [
���!� ह5 
:%  I�  �%" �&  <� ��%,
�4  �%�" ��  [
���!� 
ह5 E  
 ��� R�©��' �%�" 
��",  ��%�0	L��, ��� 

?O" ��LU  c�I� �%�" 
��", �TRL�C�� �" I*
TJ
 
�0',  �" �  �= D �0 हM :%  a3$Q-$�� �& $Q" ह=P 
�0  '=�U"  हM, I� � �"   �%" �&  <� ह�&   �
0 R! 
�%�" �� [
���!� ह5 E 

 



333    Short-Duration [24 AUG.  1995]                                Discussion    334 

 �ह �0'  F� �	%P  �" [!" हM,  b"�� �"!" हM  
:%  �ह �   �%!" हM E  I� �0'3  �� L�.
�.  �"  
Z$%  I�L%W�C 	��� ��!� ह5 :%  �ह 	
7��� ह5 
	� �5 �� ह=[,  ��� ह=[ E  �ह 7=�"[� �" I� V�'  
�" 2�!� ह5 �5�" 	� �ह �04   ह=!  Q"  ��U% हM, 
F��0  $0� 	��� ��!� ह5E L�.
�. �"  ��e��  �" 
��  [���
�+� �"  ��e�� �" �� *�C� $"$% �"  
��e�� �" E �0 F��0 $0�  	��� ��!� ह5, �ह <�   
� �"  Q�  '=��ह  ह5 E  �ह <�  � �" $ह�" O= �, 
RLT$ �%�" �� [
���!� ह5, F��"  	 �� �ह   �
 
�ह; ह0'� E �0'3 �"  ����"  [
�,   %7�� 2�	हP  
!S� Z� 2�  [
�,   %7��" 
��� ����"  ���� ��!�  
ह5,  I� 
�ह  �" �ह �   ह0!� ह5 E  �M I���  �Q�  
��
�  �%!� हC� :%  [$�" 	
�!� �%!� हC�  	� 
�%��% >�� ���C� ��P  	���" �ह �   � ह0�" 
$�P E  I��"  	�P 	��� ���C� ��  �
0 R! ��	�P 
E  �*�
�
 E 

SHRI V. GOPALSAMY (TAMIL 
NADU): Mr. Vice-Chairman, Sir thank 
you very much for giving me this oppor- 
tunity to take part in this Discussion on 
criminalisation of politics. Of course, the 
Vohra Committee Report highlighted 
manifold dimsensions of the malaise of 
criminalisation of politics. The Report 
starts with this: 

"Government had ...established a 
Committee....to take stock of all 
available information about the ac- 
tivities of crime Syndicates/Mafia 
organisation which had developed 
links with and were being protected 
by Government functionaries and 
political personalities." 

I come to the concluding paragraph on 
page 12 of the Report. 

Mr. Vohra says,  and I quote:  
"I have prepared only three copies 
of this Report. One copy each is 
being submitted to MOS(IS) and 
HM, the third copy being retained 
by me. After HM has perused this 
Report. I request him to consider 
discussion further action with Fi- 
nance Minister. MOS(IS) and my- 
self. The emerging approach could 
thereafter be got approved from 
Prime   Minister   before   being   im- 

plemented. At that stage other con- 
cerned senior officers would be ta- 
ken into confidence." 

May I know from the hon. Home 
Minister whether the discussion took 
place as per the suggestion of Mr. Voh- 
ra? lf not, what are the reasons for that? 

This Report was submitted on the 5th 

of October 1993. Since the 5th of Octob- 

er, 1993 this Report was gathering dust in 

the archives of the Government. Only the 

flames which were consuming the muti- 

lated body of a yong woman in the oven 

of the Yatri Niwas under the very nose of 

the Government have compelled the 

Government to places this Report before 

the House. 

What were the details, the detailed 
reports submitted to the Government by 
Mr. Vohra? If we go through the Report 
we find that money-power plays a crucial 
role in criminalisation of politics. So 
money power decides the political power. 
Power corrupts and absolute power cor- 
rupts absolutely. This was the saying of 
Lord Action. 

Sir, I remember the ebullient par- 
liamentarian from the Congress party, 
who used to roar and thunder on the 
floor of this House. 

Rauf Valiullah, a young man and a 
former Member of the Rajaya Sabha, 
used to take part in almost all the de- 
bates here. One day I was shocked to 
read in the newspaper that he was killed 
in cold blood. When I read the news, 
tears rolled down my cheeks. He was 
such a lovable person and he was killed. 
There was a charge that due to a political 
conspiracy he had to meet this fate. Even 
the head of that State, the Chief Minister 
at that time, was involved in that crime. 
A CBI inquiry was ordered. But what 
was the finding? What was the follow up 
action? Sir, this criminalisation of politics 
has not spared anybody. It has affected 
the system itself. It has affected the 
society itself. Therefore, we are very 
much pained. 
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Sir, I have gone through the speeches 
and valuable suggestions made by my 
learned colleagues here. The root cause 
of criminalisation of politics is the politi- 
cal power. And money power plays a 
crucial role in it, political power breeds 
this criminalisation. What action has the 
Government taken to tackle this prob- 
lem? I quote here  from the Vohra Com- 
mittee Report at page 2: 

"Over time, the money thus ac- 
quired is used for building up con- 
tacts with bureaucrats and politi- 
cians and expansion of activities 
with impunity. The money power is 
used to develop a network of mus- 
cle-power which is also use by the 
politicians during elections." 

So, to capture power you could utilise 
any kind of means. That is the root cause 
for this cancerous growth of criminalisa- 
tion. If my memory goes right, during the 
15th century or 16th century in his fam- 
ous book "rince" Machiavelli wrote the 
dictum "ends justify the means." And 
that book was gospel for Mussolini and 
Hitler. So, to that book was the gospel 
for Mussolini and Hitler. So, to capture 
power, you could pursue any means. The 
ends justify the means. But, that has not 
been the thinking in this land for 
thousands of years. Sir, it is a very sad 
aspect that the ruling parties have now 
started utilising goondas thug's and crimi- 
nals to capture power. To capture the 
booths, first the criminals were utilised, 
rowdies were utilised. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Please conclude now. 

SHRI V. GOPALSAMY: Sir, I have 
just now started. 

THE VICE-CHAIRMAN (Shri Md. 
Salim): But you have to finish. 

SHRI DIGVIJAY SINGH: Sir, where 
is the Home Minister? He has disap- 
peared. Who is taking notes here? No- 
body is taking notes. Everybody is 
sleeping. 

SHRI M.A. BABY: Perhaps the Home 
Minister may have to go out, but some 
other senior Minister must take notes 
also. 

SHRI V. GOPALSAMY: Mr. 
Karunakaran is here. 

The Minister of Industry (Shri K. 
Karunakaran): Sir, note taking does not 
mean that one should be writing. 

SHRI V. GOPALSAMY: He is a mov- 
ling computer. 

Sir, ten years ago, in 1984, thousands 
of people were killed in broad daylight in 
the streets of the capital, Delhi. Innocent 
people, men, women and children were 
killed. They were massacred. Blood was 
flowing on the streets. By whom was it 
done? I former Judge, Mr. Tarkunde, 
and some other eminent citizens formed 
themselves into a Committee. 

They made a survey. They listened to 
the grievances of the people. They made 
an inquiry. They submitted a report 
under the caption "Who are the guilty?" 
They came to the conclusion that the 
guilty are none other than the members 
of the ruling party. They organised the 
crime, innocent people were killed. Tall 
personalities tried to justify what had 
happened by saying that when a big tree 
falls, the earth is bound to shake. Till 
date, the culprits have not been put 
behind the bars. Till date.. 
(Interruptions)..Some of them were given 
tickets to contest elections. They have 
not been punished. So, slowly they 
themselves became candidates to contest 
municipal elections, to contest Assembly 
elections, to contest Parliamentary 
elections. 

Sir, I have got one more thing to say. 
In the Report many things have been 
stated about the role of black money. 
With the help of black money a parelled 
Government is being run. I would like to 
know what steps have been taken by the 
Government. I would also like to know 
whether the Government has taken any 
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serious steps to get the accounts in the 
Swiss bank frozen, where money running 
into crores and crores of money was 
deposited. This money was looted here. I 
would like to know whether the 
Government has taken any action. 

In the Philippines such criminals were 
utilised by Mr. Marcons. When Mr. 
Aquino entered the country, he was 
killed at the airport. What has happened 
there? that country had to face a revolt. 
Finally, Madam Aquino, made a request 
to the Swiss authorities to freeze the 
accounts. The looted money was frozen,. 
On the floor of this House, umpteen 
number of times, I myself asked of the 
Government whether they would take 
any action to freeze the accounts. But so 
far nothing has been done. Only during 
the days of Mr. V.P. Singh, something 
was done. So, the black money is the 
root cause. Of course, Sir, without 
money, the parties cannot contest 
elections. That is the system. Therefore, 
what is the remedy? I want to make my 
submission. The accounts of the political 
parties should be scrutinised by a 
Government auditor. I would like to 
know whether the Government, whether 
the ruling party, is prepared to make a 
commitment that the accounts of all the 
political parties would be submitted for 
public scrutiny, would be audited by the 
Government. Those who are pouring 
money and controlling lobbies, use 
assassins and criminal gangs. They play a 
vital role  therefore, criminalisation of 
politics is posing a grave threat to the 
system itself. 

Sir, even the Fourth Estate is not 
spared. When the Fourth Estate tries to 
point out corruption committed in higher 
places hired assasins are sent. They go 
after the blood of these Press 
personalities, journalists. What has 
happened in Madras? The corruption of 
the State Government was highlighted by 
a weekly magazine, "Tarasul' and hired 
assassins were sent and they entered the 
office of the weekly magazine and in day 

light, by ll o'clock, in the morning, two 
innocent and poor servants in the office 
of the magazine were killed and their 
dead bodies were thrown out from the 
first floor. Till date no action has been 
taken. These assassins were sent by the 
Government itself, by the ruling party 
itself. 

One day, acid was thrown on the face 
of a lady senior I.A.S. officer. This was 
done by the ruling party. One day 
morning, an advocate was proceeding 
from his house to the Madras airport to 
catch a flight to reach the Supreme 
Court. At the door step, goondas 
gheraoed, his limbs were broken and he 
was hospitalised. These are all facts. 
..(Interruptions)... These are all facts. 
One well-mannered advocate, Mr. 
Shanmugasundaram, was preparing a case 
against the Chief Minister, Madam 
Jayalalitha. 

SHRI V. GOPALSAMY: He was 
preparing a case against the Chief 
Minister, Madam Jayalalitha. And the 
assassins went there. And he was 
attacked. (Interruptions). He was 
mortally attacked. Shanmugasundaram 
was mortally attacked. These are facts. 
(Interruptions). 

SHRI V.P. DURAISAMY: I object to 
it. (Interruptions). 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Please sit down. 

SHRI V. GOPALSAMY: Without 
pointing out these things, how could the 
debate take place? There is no purpose 
of having the debate then. It appeared in 
newspapers. (Interruptions) 

THE VICE-CHAIRMAN (SHRI MD 
SALIM): Please sit down, Mr. 
Duraisamy. (Interuptions). 

SHRI V.P. DURAISAMY: My 
learned friend, who is the General 
Secretary of his party, ...(Interruptions). 

SHRI   V.   NARAYANASAMY: ........ Is 
the   Congress   ruling   in   Tamil   Nadu?. 
(Interruptions). 
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SHRI V. GOPALSAMY: I am not 
yeilding. These are all facts. The whole 
country knows that an advocate was 
attacked by hired assassins and thugs. It 
was done. 

I want to register it. It should go on 
record that it was done* 

Everybody knows that. Today, Sir, not 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Let me handle it. (Interrup- 

tons). 

SHRI V. GOPALSAMY: The ruling 
party is responsible. 

They are setting up rowdies ....(Inter- 

ruptions). 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Please sit down, Mr. 
Duraisamy. 

SHRI V. GOPALSAMY: They are 
setting up rowdies to go after politicians, 
to go after Press people, to go after ad- 
vocates.. ..(Interruptions)....to go after ad- 
vocates within the precincts of the High 
Court of Madras. Interruptions). 

THE VICE-CHAIRMAN (SHRI MD 

SALIM): Just a minute. (Interruptions). 

Nothing will go on record in this way. 

SHRI V.P. DURAISAMY:* 

SHRI V. GOPALSAMY:* 

SHRI V.P. DURAISAMY:* 

SHRI V. NARAYANASAMY:* 

THE VICE-CHAIRMAN (SHRI MD 
SALIM): Nothing of that is being re- 
corded. Why are you speaking like this? 
Mr. Duraisamy, will you please take your 
seat? 

SHRI PASUMPON THA. KIRUTTI-, 
NAN (Tamil Nadu): Sir, whatever may 
be the differences between me and Mr. 
Gopalsamy, I completely endorse his 
view. (Interruptions). 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr.  Duraisamy, will you please 
take your seat? Mr. Gopalsamy, please 
restrict yourself. Do not take names. 

SHRI V. GOPLASAMY: There is no 
protection for advocates, there is no pro- 
tection for judges. There is not protectior 
for Press people, for Opposition parties, 
this is what is happening today in Tamil 
Nadu. 

THE VICE-CHAIRMAN (SHRI MD 
SALIM): Please conclude, Mr. Gopal- 
samy. 

SHRI V. GOPALSAMY: If you want 
to tackle criminalisation of polities, first 
of all, corruption should be eradicated 
and particularly, corruption in high 
places-those who are weilding power, 
those who are involved in 'havala' trans- 
actions, those who are afraid of action, 
enforcement action. The whole country is 
watching what is going on. The Chief 
Secretary of a particular State is the No.2 
accused in a case, corruption case. The 
Chief Secretary of the Government of 
Tamil Nadu,* 

Sir,  I am  shocked  that  the  Central 

Government is giving him extension for 
the second time. (Interruptions). 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Don't get provoked, . Mr. 
Gopalsamy. Don't take names. 

SHRI V. GOPALSAMY: Extension 
for the second time was given by the 
Central Government. Our Finance Minis- 
ter is sitting here. He knows what is 
happening. (Interruptions). 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Please sit down. (Interruptions). 

Mr. Digvijay Singh, please do not pro- 

voke him. 

THE MINISTER OF FINANCE 

(SHRI MANMOHAN SINGH) I have 

nothing to do with it. 

SHRI V. GOPALSAMY: This is the 
reward. You are rewarding a person who 
was involved in a crime, corruption. there 
is prima facie a case against him and the 
Government headed by Mr. Narasimha 
Rao is giving him a second extension. Is 
it for any political patch-up? There are 
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many things going on, political patch-up 
through wedding ceremonies and other 
things. I do not know what happened 
regarding this particular incident. There 
is a case against the Chief Secretary of 
the Tamil Nadu Government who is in- 
volved in corruption charges. There is 
prima facie a case against him. There is 
evidence against him. And this Govern- 
ment headed by Mr. Narasimha Rao is 
giving him a second extension. *(Inter- 

ruptions) That is the point. (Interrup- 

tions) And unless you eradicate corrup- 
tion and curb the use of money power, 
you cannot eradicate criminalisation of 
politics. (Interruptions). 

THE VICE-CHAIRMAN (SHRI MD. 

SALIM): Please conclude. 

SHRI V. GOPALSAMY: Now, I come 

to the Vohra Committee Report. 

SHRI V. NARAYANASAMY: From 
Tamil Nadu, you are coming to the 
Vohra Committee Report. 

SHRI V. GOPALSAMY: Without 
mentioning Tamil Nadu, how could you 
speak about corruption and criminalisa- 
tion of politics? The growth of MIRCHI 
proves this fact. At page three of the 
Vohra Committee, a reference has been 
made about the growth of MIRCHI and I 
quote: "The Growth of MIRCHI is due 
to the fact that the concerned Enforce- 
ment agencies did not timely take action 
against him and, later, this perhaps be- 
came difficult on account of the enorm- 
ous patronage that he had developed. If 
MIRCHI is investigated, the entire pat- 
ronage enjoyed by him and his linkages 
will come to light. The Director, CBI has 
observed that there are many such cases, 
as that of MIRCHI where the initial 
failure has led to the emergence of Mafia 
giants who have become too big to be 
tackled. 

Sir, this is a warning. In the Report, 
only the MIRCHY's episode has been 
mentioned. There are hundreds and hun- 
dreds of MIRCHIS getting the patronage 
of the  people  in  high  places  and   the 

patronage of the Government. Therefore, 
first of all, the accounts of the political 
parties should 

*Not recorded 
*Expunged as ordered by the Chair. 
*Expunged as ordered by the Chair 

be   subjected   to   thorough   scrutiny   to 
eradicate corruption. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Gopalsamy, you have 
already made this point. Kindly conclude. 

V. GOPALSAMY: Whosoever is 
involved in the criminalisation of politics 
and howsoever high a position he may be 
occupying, he should be taker to task. 
With these words, I conclude my speech. 

SHRI V.P DURAISAMY: Sir, I would 
like to submit one point. He has said 
something about the Chief Minister of 
Tamil Nadu. This is my. prayer. 
(Interruptions) 

V. GOPALSAMY: I have not said 
anything unparliamentary. There are so 
may references. (Interruptions) 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): I will go through the record 
and if there is anyting objectionable, I 
will remove it. (Interruptions) 

V. GOPALSAMY: So many instances 
are cited everyday against so many Chief 
Ministers of the country. (Interruptions) 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Duraisamy, you were not 
listening to me. I said that I would go 
through the record and if anything 
objectionable has been said, it would be 
removed. (Interruptions) 

Now, shri Majumdar. 

SHRI TARA CHARAN MAJUMDAR 
(Assam): Mr. Vice-Chiarman, Sir, I 
thank you for giving me this chance to 
speak on the Vohra Committee Report 
on the nexus between crime syndicate, 
mafia organisation and their links with 
bureaucrats and politicians. The Vohra 
Committee Report neither discloses any 
names nor it eives any specific data on 



343    Short-Duration [RAJYA SABHA] Discussion    344 

which the conclusions arrived at and 
incorporated in the Report are based. It 
is also doubtful if all the facts known to 
the different departments involved, are 
incorporated in the Report. It was 
observed at page I, para 2.2 of the 
Report that Mr. Vohra perceived that 
some of the members appeared to have 
some hesitation in openly expressing their 
views and a so seemed unconvinced that 
the Government actually intended to 
pursue such matters and that he had to 
address separate personal letters to each 
of the members of the Committee, 
seeking their well-considered suggestions 
and recommendations and their responses 
were briefly brought out in the Report. 
The sincerity of the Government to act 
on the Report is doubtful in view of  the 
fact that the Report was gathering dust 
for the last two years without any action 
and that it was under pressure of 
circumstances that the Report had to be 
brought before this House. The Nodal 
Agency announced by the Government to 
regularly collect information and pursue 
cases against the activities of crime 
syndicate, mafia organisations which had 
developed links with and were protected 
by the Government functionaries and the 
political personalities will not be able to 
deliver the goods in view of its inborn 
conscraints and if the Government is 
sincere to stop criminalisation of politics, 
some independent high-powered body, 
under the chairmanship of a Supreme 
Court Judge should be established to deal 
properly with the menance. 

I would like to draw the attention of 
the House to only two incidents to show 
how much openly the politicians, the high 
police officials and the beauracrats give 
patronage to the criminals. The CBI is 
investigating into the L.O.C. Scam worth 
Rs. 200 crores in Assam and they have 
arrested one Rajer Bora, the key-accused 
and several others including one 
Executive Magistrate in connection with 
the Scam. 

It has come out during the 
interrogation of the arrested accused and 
the documents seized that the previous 
Veterinary Minister, who is at present the 
President of the Assam Pradesh Congress 
Committee, and the Chief Minister are 
connected with the LOC-scam. The CBI 
people have not been able to go near 
them, not to speak of taking down their 
statements or taking other actions. The 
other incident relates to the killing of a 
lady and her ten year old daughter which 
has shocked the people of the State of 
Assam. In this case a contractor, having 
patronage of the High officials and the 
politicians, his wife, a friend of the family 
who happens to be a surrendered 
member of the ULFA, his PSOs, the 
PSO of the surrendered ULFA-Man, 
have been arrested. It has also been 
established that the weapon used in 
shooting down the victims belonged to 
the PSO of the surrendered ULFA Man. 
The clout of this contractor can be 
gauged from the fact that he flouted the 
Court orders and evaded arrest for 
 several years in a case of rape pending 
against him. This contractor has two 
 high-ranking police officials as his 
j tenants. The DG of Police since retired, 
 lives in the same building with this man 
as a tenant. The other high police officer, 
a DIG of Police, has his office in the 
same building, and in spite of that the 
police did not arrest this man nor attach 
the properties, as per the orders of the 
Court, on the ground that his 
 whereabouts were not known. When this 
man appeared in the Court in 1993, it 
was discovered that the case-records were 
missing. There is no action against these 
officers for their part in flouting the 
orders of the Court. 

In   my   State,   Assam,   persons   with 

criminal records are provided with 
personal security officers and licences to 
hold fire-arms and many such persons 
have been detected committing criminal 
acts. The surrendered members of the 
ULFA  have  been  given   Rs.   2   lakhs, 
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Maruti cars, and many of them were 
found to have indulged in crimes. In fact, 
this section of former ULFA are in 
control of fish business, coal and big 
contract works and extracting protection 
money from the persons engaged in these 
businesses. The present leaders and 
political workers are unawere of the high 
principles, ideals and values which 
inspired the political leaders and workers 
of your party to fight the imperialist 
power and to undergo untold hardships 
and sufferings. Many of them faced the 
allows valiantly in the battle for 
achievement of freedom. They 
commanded universal respect and 
confidence. Political parties and leaders 
have almost become irrelevant today. 
The leaders and workers do not 
command any respect and confidence of 
the people. There is a crisis of 
confidence. The only way to revive and 
restore confidence is to ensure 
transparency, accountability        and 
supremacy of the rule of law in 
governance and administration. Thank 
you. 

SHRI M.P. ABDUSSAMAD 
SAMADANI (Kerala): Thank you, Sir, 
for allowing me to take part in this very 
important debate. To make it brief, Sir, I 
would only make a few suggestions. 

Sir, our interest in dealing with the 
situation can be understood from the very 
fact that the Vohra Committee Report 
was tabled after two years of its 
preparation. But the importance of the 
Report is that it has accorded official 
stamp to what has been suspected and 
widely talked about. The Vohra 
Committee Report suggests usual 
bureaucratic solutions. It is quite natural 
because the Committee was stuffed by 
senior bureaucrats. The Committee is 
silent on the way in which the important 
issue of political interference in the law 
enforcement is to be tackled. Sir, our 
fear is, even the nodal Committee which 
is going to be formed, will sometimes be 
influenced by politicians. 

Sir, actually the problem is the unholy 
alliance between criminals, bureaucrats 
and politicians. Then there are social 
crimes, economic crimes and crimes of 
institutions. Sir, the crimes of institutions 
are more serious. I am reminded of a 
couplet of the renowned poet, Allama 
Iqbal: 

“	O!%! ?O%�
 �� ?'��� <� �% ��!� हM, 
�<� �ह;  �%!� 	�J�! �"  '=��ह3 �0 ��O E” 

'The nature may excuse the mistakes of 
individuals but it does not forgive the 
crimes of the society.' 

The problem is not scarcity of laws to 
tackle the situation. There are even 
special laws. But these laws are not 
implemented properly and there is the 
problem of grave misuse and abuse of 
laws. See the example of the notorious 
TADA, under this jungle law, Hitlarian 
Act, an artist like Sanjay Dutt can be 
arrested and persecuted in an inhuman 
way for the simple reason of keeping a 
rifle. Even innocent children were 
arrested under TADA. But the reals 
criminals, who are notorious for their 
terror and horror, are moving freely in 
the country under the very nose of the 
officials. The TADA is not applicable to 
them. No law is applicable to them. The 
police and the politicains nexus is a very 
important part of criminalisation of our 
national polity. 

SHRI M.A. BABY. Mr. Samadani, 
will you yield for a minute? Sir, with 
your permission, may I make a 
submission? Mr. Samadani has referred 
to an important issue, the police-criminal 
nexus. In this context, I would like 
Samadaniji to throw some light on a 
recent happening in Kerala. The whole 
country was rocked by the ISRO 
espionage case and the Kerala High 
Court, after going through the classified 
information supplied by the Central 
investigating agencies, (Interruptions)... 

V. NARAYANASAMY 

(Pondicherry):    We    know    what    the 
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observation of the Supreme Court is. 
(Interruptions)... You have said 
something about the Supreme Court. 
(Interruptions)... The High Court might 
have said something. (Interruptions)... 

But the Supreme Court has 
(Interruptions)... I am very soryy. Let us 
not talk all these things here. 
(Interruptions)... When an hon. Member 
is speaking, let him speak on the subject. 
(Interruptions)... 

SHRI M.A. BABY: Mr. 
Narayanasamy, the hon. Member has 
referred to the police-criminal nexus. 
(Interruptions)... The Chair has permitted 
me. (Interruptions)... This intervention is 
not fair.  (Interruptions)... 

V. NARAYANASAMY: Sir, I  know 
the intention of our hon. .Member. 
(Interruptions)... I know his intention. 
(Interruptions)... 

SHRI M.A. BABY:  You have your 
say. I may be permitted to complete. 
(Interruptions)... Let me make my 
submission. (Interruptions)... If you want 
to say something, you can say later. 
(Interruptions)... 

V. NARAYANSAMY: You  have said 
something about the Supreme Court 
judgment.  (Interruptions)... 

SHRI M.A. BABY: I will say about 
the Supreme Court judgment also. 
(Interruptions)... 

V. NARAYANASAMY: Sir, let me 
say what I want to say. (Interruptions)... 

SHRI DIGVIJAY SINGH: You can 
say after him.  (Interruptions)... 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): I would like to know whether 
you referred to Kerala or Tamil Nadu. 
(Interruptions)... 

SHRI M.A. BABY: Sir, I sought your 
permission. (Interruptions)... I have not 
referred to Tamil Nadu. I don't know 
why Mr. Nrayanasamy is objecting to me. 
(Interruptions)... 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Narayanasamy, please be 
seated,  (lnterruptions)... 

V. NARAYANASAMY: Sir, I may be 
permitted after him. 

M.P. ABDUSSAMAD SAMADANI: 
Sir, I may be allowed to complete. 

SHRI M.A. BABY: Sir, what I would 
like to submit is that a very senior police 
offcer, who was found prime facie to have 
some association with the ISRO 
espionage case, was put under 
suspension. Karunakaranji, who was the 

Chief Minister than, had even lost his 
Chief Ministership. Fortunatley, he  is 
now here.  (Interruptions)... 

SHRI V. NARAYANASAMY: Sir, I 
am very sorry, he should not make 
remarks like this. (Interruptions)... 

M.A. BABY: But before the closure of 
the case he is being reinstated. 
(Interruptions)... Before the closure of 
the case, when the investigation is still 
continuing, the police officer is being 
reinstated. (Interruptions)... 

SHRI V. NARAYANASAMY: There 
was a judgment of the Supreme Court. It 
is on the basis of that the officer has been 
reinstated. (Interruptions)... Let me make 
it very clear. (Interruptions)... 

SHRI M.A. BABY: The Supreme 
Court did not pass any such verdict. Mr. 
Narayanasamy, does not know what the 
Supreme Court verdict was. I know it. 
The Supreme Court said that the High 
Court made certain observations when 
the investigation was still in progress. 
This is the only observation made by the 
Supreme Court. Now this police officer, 
who was put under suspension when 
Karunakaranji was the Chief Minister of 
Kerala, is being reinstated. He has been 
found guilty in an espionage case where 
the interest of the country is involved. 

If this is how we are going to conduct 
ourselves, it will be a very sad 
commentary on the political .........  
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SHRI V. NARAYANASAMY: Sir, 
the same issue was raised two days back. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. baby wanted to 
...(Interruptions)... 

SHRI V. NARAYANASAMY: Sir, 
you allowed others to speak. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): I have not allowed anybody to 
speak. 

SHRI V. NARAYANASAMY: Sir, 
the same issue was raised two days back 
in this House relating to. 
(lnterruptions)... The hon. Minister, 
Shrimati Margaret Alva, clarified the 
position. She said that he was reinstated 
on the basis of the judgment. 
(Interruptions)... 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM):  Please sit down. 

SHRI M.A. BABY: Then I will move 
a privilege motion against Shrimati 
Margaret Alva. There is no such 
Supreme Court verdict. (lnterruptions)... 

Sir, it is a privilege issue against Shri V. 
Narayanasamy and Shrimati Margaret 
Alva. 

SHRI V. NARAYANASAMY: Sir, 
when he raised this issue yesterday I told 
him not to raise individual cases. I told 
him, let us discuss politics. 
Unfortunately, it is the style of Shri M.A. 
Baby to accuse each and every political 

SHRI M.P. ABDUSSAMAD 
SAMADANI: Sir, I may be permitted to 
complete. The police-politician nexus is 
an important part of the criminalisation 
of our national arena. A surgical 
operation is needed to snap this nexus. 
Like the Army, the police must act in a 

professional manner. It must be made to 
enforce the laws of the land impartially 
irrespective of the personalities involved. 
Its accountability should be to the law 
and law alone. Corrupt system leads to 
many crimes in politics. There is an 
urgent need for eradicating the varus of 

corruption to purify the system. A 
corrupt system cannot fight the social 
evils and it cannot bring reforms in the 
society. 

Another issue related to the subject 
under discussion is the criminalisation of 
the administrative system itself. The 
administrative system itself is sometimes 
criminalised. The system is supporting 
and sponsoring injustice under the guise 
of the enforcement of law. TADA is a 
very good example. It was a Hitlerian 
law. There was a long discussion 
regarding TADA in this House and in 
the Lok Sabha. But, we do not know 
what has happened to TADA. We do not 
know what would come in place of 
TADA  the political parties must take 
lead in fighting criminalisation. No 
political party should go for candidates 
with dubious records. Nowadays to the 
criminals entering political life is the 
surest and shortest way of evading the 
law. This must be averted. Crimes like 
booth-capturing can be avoided by this 
move alone. The criminals believe that 
the system would protect them. Our 
political parties must have guts to face 
this challenge. Ability to terrorise cannot 
be the qualification of a politician. Sir, 
legal measures are essential to arrest the 
trend of criminals being elected to 
assemblies and Parliament. There is a 
reference in the Vohra Committee 
Report to the parallel Government run 
by the criminals. I may say that this 
parallel Government is run through the 
legitimacy accorded by the electorate. 
Here is the relevance of educating the 
society with regard to the criminalisation 
of politics. The role of the Indian cinema 
and our Doordarshan is very important in 
spreading the virus of criminalsiation in 
the minds of our younger generation. 
Erosion of values is there. Most of our 
films and serials are nothing but artistic 
pieces of crime education. This is a more 
serious problem. The problem is with the 
concept of art that those who are in 
charge of these affairs possess. There is 
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an utter loss of the sense of right and 
wrong in the society. The dividing line 
between the moral and the immoral has 
been ceased to exist. Criminals of the 
society think that through politics money 
can be earned and influence over society 
can be assumed. The erosion of moral 
values in public life has to be tackled 
with more deeper solutions. If money 
power are allowed to control politics that 
would lead us to a kind of fascism and 
democracy will perish. Finally, I would 
like to stress on the need for linking 
politics with ethies (Interruptions). 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Samadani, you please 
conclude now. (Interruptions). 

SHRI CHIMANBHAI MEHTA: I am 
not referring...(Interruptions). 

SHRI M.P. ABDUSSAMAD 
SAMADANI: That's enough. 
(Interruptions). That's enough, Mr. 
Mehta. 

SHRI CHIMANBHAI MEHTA: I am 
not referring to that. But I want to know 
because the legislators...(Interruptions). 

SHRI M.P. ABDUSSAMAD 
SAMADANI: We all have to contribute 
(Interruptions). We all have to contribute 
to the discussion. 

So, Sir, I was talking about linking 
politics with ethical values. I underline it, 
Sir. Linking politics with ethical values is 
different from linking it with religion. Let 
there be no confusion regarding this. The 
widespread moral degradation is the basic 
cause for all these ailments and the real 
remedy lies in moulding man's private 
and public life in a moral pattern. Sir, to 
Mahatama Gandhi, the Father of our 
Nation, politics was only a means to a 
great end, a glorious pathway to a great 
Mission. There was a political philosophy 
to guide his political activity. As Iqbal 
said, "Politics without ethics is nothing by 
but Chengiskhanis" 
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��ह� ह0, �~हC%� !���� ह0  
�=
� ह0 
� 	%���! �", !0 %ह ��!� ह5  2�'"�� E 

"'Whether its the splendour ot 
despotism or the drama of democracy, 
politics is separated from ethics, what 
remains is nothing but Chengiskhanism." 

Thank you, Sir. 

SHRI        DINESHBAI        TRIVEDI 
(Gujarat): I thank you very much, Vic- 
Chairman, Sir. I fully realised it when I 
was told that I would have only two 
minutes to speck. Sir, in two minutes one 
can cook Magic Noodles but one cannot 
discuss and deliberate on such a vita and 
serious matter for which I am terribly 
worked up, as you all know. All of us are 
worked up. That is the reason why, to 
begin with, had emphasised on the first 
day itself that the Vohra Committee 
Report should be taken up or two 
consecutive days without any break in 
between. What have we done? We are 
talking in bits and pieces. The day before 
yesterday they said that there was no 
business in the House, the House may 
Collapse,   so   let   us   discuss   the   Vohra 

Committee Report. Is this the way to 
deal with such a serious document? 
Absolutely callous! I don't want to 
impute any motive but I am not very sure 
whether we are doing our duty as well. 

Sir, the entire spirit of dicussion on the 
Vohra Committee Report is lost—may I 
have your indulgence, Sir—and I am not 
very certain whether at this strange 
juncture I am in a position to talk 
anything about the Vohra Committee 
Report because it is very strange; the 
Vohra Committee Report talks about 
criminals also becoming politicians. The 
reasons why I say I am not very sure and 
whether I am competent to talk arc 
these. We have had a lot of sermons, a 
lot of wise things said in the House, but 
we do not know who was the criminal 
talking and who was the hon. Member of 
Parliament talking. I am not very sure 
whether I am that criminal or not. This is 
where, Sir, it is very important to 
mention, to clarify as to who these 
criminal Members of Parliament arc. It 
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was very very important. Otherwise, it is 
just the reverse of the philosophy, that 
you are innocent unless proven guilty.. 
What has happened today is that you are 
guilty till proven innocent. Under these 
strange circumstances, I am not very sure 
whether whatever I talk will be believed 
by the nation at large. Otherwise, like 
Mr. Swaminathan mentioned the other 
day, in movies, they portray the character 
of an otherwise social worker, the 
politician and at the end of the episode is 
found that social worker, that politician 
who had all the respect from the society, 
was none other than the criminal they 
were looking for. 

That is why I am not very sure unless 
and until the hon. Home Minister or the 
Government clarifies this issue. Sir, we 
have been discussing on many occasions, 
and this morning as well, just now also, 
that you cannot name this, you cannot 
blame this, you cannot tell anybody that 
X, Y, Z, is a criminal or not. You have 
got to substantiate that. I am not very 
sure, we are talking about a 
document—Vohra Committee 
Report—which does not substantiate 
anything. We are talking in thin air. So, 
my first question before I can even 
proceed, through you, Sir, is whether the 
hon. Home Minister—I have the utmost 
regard becuase he has much more 
experience in public life than me and a 
clean record—would say whether he 
agrees on the findings of the Vohra 
Committee or not. I would yield if you 
can react. Then only I can proceed 
because it is very important. If you don't 
agree, then I don't want to waste the 
time of the House and my time talking 
about something which has no basis. On 
what basis do I talk, Sir? The country's 
integrity, the country's security is in 
danger. Mafias have taken over the 
country. There is a paralled Government 

running and the official apparatus has 
been pushed to irrelevance. Do you 
agree, Sir? And if you do, then I would 
like to know who the Prime Minister is, 

for example, of this parallel Government. 
Which is that parallel Government and 
which is the real Government? We arc 
confused, Sir. We would like to know 
who is the Finance Minister, who is the 
Home Minister, who is the Principal 
Secretary, when you talk about a parallel 
Government. All these days we have 
been hearing about a parallel economy, a 
black market economy. Today, Sir, we 
are talking about a parallel Government 
and that also, Sir, it says that the official 
apparatus has been pushed to irrelevance! 
does it mean that this Parliament has 
become irrelevant? If it docs not, 
demand, Sir, before I can proceed, on 
what basis? This morning... 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): You demand before you 
conclude. 

SHRI DINESHBHAI TRIVEDI: I 
know that there is hardly any gap, in 
terms of time, between my conclusion 
and my beginning. It is a very serious 
matter. When I got the Vohra Committee 
Report and read it, I must tell you, like 
any citizen of this country, any true 
patriotic citizen of this country, not by 
holding an Indian passport alone, that I 
have a lot of faith in this country. The 
comman man today is very very honest 
and patriotic. I have a lot of faith in 
politicians and legislators as well. It is 
just a microscopic minority, may be a 
few, for which we all collectively are 
blamed. There are wonderful patriotic 
IAS officers as well. Why should we 
shield these names? On what basis? I 
don't understand. 

When the Bombay bomb blasts took 
place I was very much here. I watched 
the T.V. and I was one of the first 
persons to come and report. After that 
what happened? With all might under 
their command, the Government rightly 
mentioned that they would go into the 
depth of it. We will not leave anybody 
however length and mighty. What has 
happened?  You got the  report.   What 
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Happened to the high and mighty? It 
becomes a clear-cut nexus. The report 
says, that officials should be allowed 
freedom to do their duty. Who is 
stopping this. These are very serious 
questions. Sir, after so many hours of 
debate which we have, I come to two 
conclusions out of this. Conclusion 
Number one: All of us put together agree 
at just whatever has been said, whatever 
the perception of the people at large was, 
that is true, that there is a nexus between 
criminals, politicians, police and big 
business houses. 

The second conclusion out of this 
debate in both the Houses is that we are 
going to have a committee called the 
Ethics Committee. I am not trying to 
denigrate that. I am not tyring to make a 
mockery of that. Are you in a position to 
save the security and the very existence 
of this country and the democracy and 
the safety of common man...(Time Be1l 
rings).. by an Ethics Committee of 
Parliament? On what basis? what is the 
Ethics Committee going to do? Is it going 
to run the customs? Are they going to 
ask for proofs there? If I name a Minister 
that he has got a record of criminalisation 
the general perception even today, Sir, is 
that*—*you will immediately ask,, "What 
is the basis?" "How do you 
substantiate?" Sir, I know you have given 
the warning signal. I will take—I do not 
know, how long—two or three more 
minutes, but it is a very important 
aspect...(Interruptions).... We all know. 
*I would like to get an assurance from 
the hon. Home Minister—we are  happy 
that Dr. Manmohan Singh and hon. Mr. 
Chavan, both of them we can get 
inspiration from, which is a very good 
sign and that is why J was saying that we 
have very good people amongst us, but, 
at the same time,* these good 
people—on the floor of this House that 
no Minister in his Government ever had 
a criminal record? 

(Interruptions). 

I am giving him a chance. He should 
not say that he did not get a chance to 
get up and say. That is the answer itself. 

DR. BIPLAB DASGUPTA: His 
silence is eloquent. 

SHRI DINESHBHAI TRIVEDI: I am 
convinced that this document is nothing, 
nothing but a conclusions of tons and 
tons of other reports by other agencies 
who have been so put by the taxpayers' 
money. I would just point out a couple of 
portiors when it says in the first 
paragraph itself, "That this Committee 
was set up based on informations about 
activities of crime in the countrs..." So, 
'information' itself must be there. It says 
in the beginning itself—if you read para 
2.1, and if you permit me, Sir,—it says, 
"In the first meeting of the Committee 
held on 15th July, I had explained to the 
members that Governmnt had established 
the Committee after seeing the reports of 
the intelligence agencies." 'Reports'—it is 
quite evident that this particular 
document is based on reports. Sir, it also 
says in para 3.1—the Director of CBI 
says,—"A report on the nexus between 
the Bombay City Police and the Bombay 
underworld was prepared by the CBI in 
1986." Cannot we have access to this 
report? Why not? I, as a Member of 
Parliament, I, as a citizen of India, have 
full right to information because I should 
know who I should be keeping away. If it 
say that there are MPs, the comman man 
does not realise. If a member of 
Parliament goes out, he expects a lot of 
respect and rightly so perhaps. Now, he 
does not know that he is respecting a 
criminal or an honourable Member of 
Palriament. It is for his safety and 
security. You must name not only the 
MPs but also the bureaucrats, whoever 
are involved and the names which are 
available with you. It is may basic right. 
Tommorrow, Sir, I may- be seen with 
somebody and 1 do not know that he is a 
criminals. I may have some photographs 
with him and after two years his 
criminality   will   come   out   because   of 
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certain incidents and they will say, "Oh! 
this and this was also involved." 

Why are we shielding, Sir? I took such 
a gruesome murder of late Naina Sahni 
for the Government to give this Report. 
If that incident had not taken place, do 
you mean that this Report would ever 
have seen the light of day? If  bombay 
blasts had not taken place, we would not 
have known anything about criminality. 
What worries me more, Sir, is this 
occurred two years back. So much time 
has passed. Do we wait for another blast? 
Unfortunately, I hope these things never 
take place. But the report talks, Sir, in 
conclusions about the common man. It 
says that the common man has been 
alienated because the mafieas man, the 
functionaries, the politicians, the police, 
all have become one. And if this be true, 
what is the function of the Government 
after all? The function of Government is 
to protect the life and property of the 
common man. What does it say? As 
criminalisation has taken place and 
politicians, mafieas, police, bureaucrats, 
functionaries are all involved because of 
such elements. I would just read two 
lines, it is on page four, para 6.21, 

"Resultantly, such clements have 
acquired considerable political clout 
seriously jeoprdising the smooth 
functioning of the administration 
and the safety of life and property 
of the common man, causing a 
sense of despair and alieation 
among the people." 

What arc we doing in this House, Sir, 
may I ask? We are representatives of that 
common rickshaw walla, of that common 
Sabzi walla. His life and property is at 
stake and we just want to be satisfied 
with a Committee on ethics. Sir, I must 
conclude now becuase of lack of time. I 
had a lot of points. I demand a full- 
fledged background paper on the Vohra 
Committee and I still feel that even now 
you will share whatever information is 
available   with   you   in   the   interest   of 

security, integrity and the very survival of 

our democracy. I thank you very much, 

Sir. 
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	�� I��& 2�ह %ह" हM, 
"  !u� I��&   [ ��!" E  
	�RL%  
0ह%� 4���
�% %ह" हM  :% F*ह3�"  ?$�� 
�� C%� ��	ह% �� ह5 E  �M $5%� 2.2  $_ %ह� हC� : 

"In the course of the discussions, I 
perceived that some of the 
members appeared to have some 
hesitation in openly expressing their 
views and also seemed unconvinced 
that Government actually intended 
to pursue such matters." 

He is an hones enough to accept this 

report. 

 U" � ?	���	%�3 �"  	7��O  �� $0	�L�	���� �"   
	7��O �0' �ह� ���&'"  :% �%��%  I��& �04  
���,
�ह� �ह; �%"'�, �ह 4���
�%� �" F*ह3�" 
R
���%  	��� ह5 E  �"	��  I��"   �
�C
 <� P� 
�"%�  Q� <�%�  	����! ह5 	�   Q"  Q" 	
/��,  
?�=<
�  �~��	�!  �
R�  �ह��  0�" हM  :% 
F*ह3�"   I� ��%"  �=s" �0  �" 
� �ह��    0�" हM :%  
F*ह3�"  I� ��%"  �=s" �0 �" 
� �ह��  !� ��	�!  
�% 	
�� ह5 	� �" 
�   %���5	!�  ह� ?$%��� हM E  
I*ह;   !� I��0  ��	�! �% 	
�� ह5  E  �M 
��a!� हC� 	� �� !0 '�!�  �" �� ��� Ca�% – 
I��& %�G� �<� �	2
���, <� <�'�
�% ह5 E �� 
<� �ह  	
1� ���i
	� �& S� :%   [� <� ह5 E  
	
1� ��� %7� '�� ? �0. 	
�� �= ��%  �Jह0��  
/�%� 8 ?'R! �0 ?$%�	��3  :% %����	!�3  �"  
?�!�, �� $% 
0ह%�  �	�	! �"  �	!
"
� �"  �
�<,  �& 
[%�< �� '4 22i  $% ['" 22i E 
0ह%�  ��"L�  
��3 RS�	$!   �� '4 ? �M  ������  �
R�3 �� 
e���  2�ह!� हC� E  �M 	%$�L  �% %ह� हC� – 

"1.1 The Government had 
established a Committee, 
comprised as below, to take stock 
of all available information about 
the activities of crime Syndicates/ 
Mafia organisations which had links 
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with and were being protected by 
Government functionaries and 
political personalities." 

"Government functionaies" means and 
includes bureaucrats as well as the police 
and other officers. 

I��� Fs"�� �ह S� E 
0ह%� ��"L� ���]� 
�%�"  �"   �
 	�� �!��"  $% $ह= �2� ? �"%" ����  

0R!0 �" F�  $% 	���  �" e��� �ह; 	
�� E  �M 
[$�� e��� 2�ह!� हC� $"� 2 $"%�  3.3  $% – 

"The nexus between the criminal 
gangs, police, bureaucracy and 
politicians has come out clearly in 
various parts of the country." 

1 again refer to para 6.2 (ii) at page 4: 

"Even the members of the judicial system 

have not escaped the embrace of the 

Mafia." 

I��� ���� ?S, �ह ह5 	�  ?$%�	��3, ��	O�3 
�� ��� ��%" 
"� �& O5 � '�� ह5 	���"  ����
� 
�0 ?R!-
R! �% 	
��,  
"� �� ?S,-W�
RS� �0 
2���2C% �% 	
�� E  [� 	

"	��3 �"  ����" ह� 
��,  �"  	�P ह�S O5 �� %ह" हM E  ह��%� �0���P�  
���i�*
!  �ह; ह0 %ह� ह5 E  
"� �� 	
���  -�� 
ह=[ ह5  E I��"    	�P �9�  �9� 	�~�"
�% ह5?  
$=	�� � 	�~�"
�% ह5, ?	���%� 	�~�"
�% हM 
*���$�	��� 	�~�"
�% ह5 :%  %����	!� 
	�~�"
�% हM E �M ]�� 2�हC�'� ?$�"  %����	!�  
<�I�3 �" E ?O�%��ह  :%  
C�%" �0'3  �"   �%" �&  
�ह�� 2�ह!� हC� E �ह �-%� �ह; ह5   	� %����	!� 
<�I�3 �" E  ?O�%��ह :% 
C�%" �0'3  �"   �%" �&  
�ह�� 2�ह!� हC� E �ह �-%� �ह; ह5  	� %����	!� 
$V"-	�7& ह0,  '5% $_�-	�7� <� P�.P�.P :% 
P�.$�.  � ��!� ह5 �"	��  ?O�%,  $=	�� ��  
?	���%� :%  *����$�	��� �� �
R� 	�R��
"ह  
$_� 	�7� ह0!� ह5 :%  
ह ���C� �0 G��
�  
��a!� ह5 E  �~ % 
0, %����	!� �� %0�� �� 
�04  '�%�L� �ह; ह5 E 
ह [�  P�.P�.P. �� 
P�.$�. 2=�� '��, 
ह  P� ��� �"   �
 घ% <�  5b  
��!� ह5  :% 
0 �%�  2=� �%  �ह; <� [P 
�"	�� $=	��  �� ?	���%� :% *���$�	��� �"  
�
R�  �"  	�P 58 ��� �� %0�� �� '�%�L� ह5 E 
F�" %0�� <� 	��!� ह5, ����  <� 	��!� ह5,  ��%�  
�=	
��P�  <� 	��!� हM E  ?'% %����	!�   "4���  
ह0 ��P !0 P�  �! ��a �& [!� ह5 �"	��  
	����  %0�� �� '�%�L� ह5, 
ह   "4��� ��3,  ¨�L  
��3 हM, 
ह  ?$%�	��3 �" ��3 	��� ह=[ ह5 ? �ह 
P�  ?ह�  ���  

[� 
"� �"  ����" हM E  I�	�P �  �"  Q�  
	�~�"
�%� [�  ?$%�	��3 :% ��	O�� �0  
 _�
� 
"�" �&  $=	��  �� ह5,  ?O�%��ह3  �� ह5  
:%  *���$�	���  �� ह5 E  *���$�	���  ����! 
<� 
" 
"!� ह5,  घ% $%  5b  �% 
"  
"!� ह5 E  �M 

��� %ह� हC� E �=a"  !�=% � ह5 E  ��'�� ?$%�� ह0,  
*���$�	��� ���C��   �!3 ��  ह��� �" �%  ��'�� 
?$%��3 �& ?$%�	��3  �0 D0Q  
"!� ह5, �=X �% 

"!� ह5,  ��� �ह;  
"!� ह5 !0 	O% �ह ��� �%&'" E  
?$%��  V" �'&  ह�  V&'" E  ����! [���� �" 	��  
��P'�,  ��� ह0'� �ह; E  *���$�	���  ��C%
�% 
ह5 E ��� �ह; ह5,  �M F
�ह%+ �ह; 
" ��!� हC� E  
I�	�P  �  �" G��
�  	�~�"
�%� I� �0'3  �� ह5 E  
ह��%�  %����	!�3 �� 	�~�"
�%�, ह��%� ��� 
	�O,   �ह ह5 	�  ह� ?$%�	��3 �0,  P�.P�.P., 
P�.$�. �"  	L�L  
"!" हM E ह�  ?$%�	��3 �� 
��%]+ �%!" हM E  ह� ?$%�	��3 �� �
� �&  2�
  
�%!" हM E  �0� �<� �& ह��" P� �=��� �0L,  �"  
?$%���  �� ��  2�
 	��� E  �ह P�  F
�ह%+ 
ह5 :%  ह� I�� �
� �&   2�
 �%!" हM  ?$%�	��3 
�� :%  ?$%�	��3 �"  	7��O  �0 ��%'%  ���C� 
ह5  F��"   �%" �&  ह� 	L\$+� �%�"  F*ह&  %s �%� 

"!" हM E 
[	7%  
0ह%�  ��"L� �" �=a�
 ��� 	
�" ?  


0ह%�  �	�  	! �" !�� �=a�
 	
P E  $ह�� �=a�
  
�0 ह�  � �"   	�P ह5  $5%�  3.7 �& हM – 

"Identification of offences and 
award of deterrent punishments, 
including preventive detention". 

�ह �=a�
  ह5 
0ह%�  �� E  	UL%&L  $	���&L E  
���P �9!,  :% ह�  �ह!" हM 	�  ?$%���  �0 
हS�Q�  �! U��0 E  ह� $0	�L�	��� �ह!" हM 
I*ह&   
C�  	$���%  ��" �  	7���% �" ��@ E  
ह��0 ��,  [�� 2�	हP E  �ह ह� �ह!" हM E P� 
 �	��� �"  ��S  �����%  �%�" ,  F��� ह��� 
�%�"  ?$%��� $�Q� ��P, �ह!" हM  हS�Q�  �! 
U�	�P E  �9� ह5  	�~�"
�% I��"  	�P  ?  ह�  ह� 
I���  2�2 �%!" हM,  :%  	�
&	L
 	UL&�� �"  
	�P  ��� ह=[ ?  L�U� �� ��� ह=[ ? �ह  
	�
"	L
  	UL&�� �"  	�P S� E  �9� I��"  	7��O  
 0�� ?  	�
��  <�%!��  ��!� $�Lz  �0 D0Q�% 
[$�"   $"L  �� $���  �ह; S�� �  !� [$�"  
I��0  7�� �ह; �%� 	
�� E  �9� ह5 	�~�"
�% 
I��"  	�P ? [� ?$%���  [��
� �" घC� %ह" हM E  
�9� 	�~�"
�% ह5? 
P� 
C�%�  �=a�
 
0ह%� �" 	
��, I�� �� Db� 

ह5- 
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"Suitable amendments should be 
introduced in the existing laws to 
more effectively dealwith the 
activities   of   mafia   organisations, 
etc;" 

[$ ��P 	c	��� ?�&U�&L E  [$�" � �" 
	
%0� 	��� 	�
�� <�%!��  ��!� $�Lz  �"  E 
[$�"  
�$� �" 	��� 
 �
 �& -  	
�
�� 
" �%�"  
<�. 
��
�  �%�"  <� E  ह��"  [$�"  
��
� 	��� 
S� 	� ह� �$0L,  �%&'" [$ I��0 ��IP E  �9� 
ह5 	�~�"
�%?  [$ �  �0' E  <�%!�� ��!� 
$�Lz  �" ��S,�  
"�" �� 
��
� 	��� S�  
...(!��"�#)... [$ ह��%" ��S हM E  [$ ह��%"  
P��I  हM E �!�� ���� �� �ह %ह" हM E ह��%�  
?$��  ��a� ह5 E [$  ह� P� हM E 
!0 I��"   	�~�"
�% �9� हM?  [$ �0'  

	�~�"
�% हM E  [$ �ह;  �&'" 	�~�"
�%� 6-7  
�" �"� [� !� ह0 'P E  	��� 	
���� �� 
����
 �� [$�" �"~ %	�$  7��  �%���?  	 ह�% 
�"  ?�
%  P� 	
���� �"  �����%  	��� P�  
	��CJU  ��RL  �� �	ह��  �"  ��S E  F��"  
F���  '=\!��'  ��L 	���,  I��" G��
� ��� 
�"��L�� I	
U&� ह0'�E  [$�"  F���  �"~ %	�$ 
7�� �%��� ?�"~ �� �&?  	 ह�% �&  P� 
P�.P�.P �" P�  P�.P�.P. �� ��� �%
� 
	
��, ��� [$�" F��� �"~ %	�$ 7�� �%�4 ?  
P� %�G�  �<� �"   P�.$�.  �"  घ% �&  �	ह��  �� 
ह��� ह=4  ��� [$�"  F���  �"~ %	�$ 7�� 
�%���?  P� P�.$�.  �" ?$�� $��� ��  
O0L0^�O $��$0L,  $% �'��% 	

"� �& P�  
�	ह�� �0 <"� 	
��, ��� [$�"  F���  
�"~ %	�$  7�� �%��� ?  You are shielding 

the criminals You arc encouraging the 
criminals. Such examples you will never 
find in the B.J.P. today. I cannot say about 
the future. 

!0 �9� हM I��"  	�P 	�~�"
�%? 
I��& �" �=a�
 हM E  �5�� :% �"%" ���� 
0R!3  

�" �ह� – P�  �=a�
 �%��% �"  	�P 	
�� ह5 E  
'#ह ���� �� �ह�� ह5, �M  
ह $%"��� $_�� 2�ह!� 
हC�, 15.2- 

"I have prepared only three copies 
of this Report. One copy each is 
being submitted to the Minsiter of 
State (Internal Security) and the 
Home Minister, the third copy 
being retained by me. After the 
Home Minsiter has perused this 
Report, I request him to consider 

 

 

 

 

 

discussing further action  with  the 
Finance  Minister, the  Minister of 
state      (Internal Security)      and 
myself" 

 

'The emerging approach could 
thereafter be got approved from 
Prime Minister before being 
implemented. At that stage other 
concerned senior officers would be 
taken into confidence." 

�ह 
0ह%�  �" �ह� E 

Lastly, 

"After an initial discussion at the 
level of MOS(IS) and HM I could 
send a copy of this Report to FM, 
before the issues are discussed with 
him." 

�ह [$�0  �=a�
 	
�� E  [$�" ���   ���,
�ह� 
�� ?  �C  ह5
  	��%" �� O" JU E  !0 �0 �=a�
  [!" 
हM  [$ F*ह&  ���!" �ह; E  �0 ���C� ?$%�	��3 �0 

�U 
" [$ F*ह&  7�� �%� 
"!" हM E  ��'� �T, 
U5�0	��� �T, P� F
�ह%+ 
"!� हC� E 
....(!��"�#)... 
0 	��L  �C�'�  G��
�  �ह; E 

B��J�z�? ( �� �	हj��  ����) :  F
�ह%+ 
$% ��� 2�� ��P'�,  [$   �! �% ��	�P E  

�� �)घ  �&�  �L+� :  �ह;, 
"	7P, P� ह��%"  
�~��	�! �
R� S"  �0� �<� �" , �C.$�. �& 
	�	�RL% %ह" ��!� $�Lz  �& :% 90 ह��%  |$�� 
`5�L% 7%�
�"  �"  	�P  M� �" 	���� �% ��P 
:% %�! �0 F��"  F��� 20%� ह0 '4 E  F*ह3�"  
	%$0L,  	�7�4  !0 ��� 	���  �� �ह; 	�7��� E  
[�  ��I�  	�	�RL% �� �5��=	%L� �& P�  
[	O�% ह5 �0  
ह��  P�. P�. $�. S�,  
ह F��"    
$�� 'P 	� ��ह , !�� 	
� ह0 'P [$�" �04  
20%  �ह; $�Q�?  F*ह3�"  ��ह [$�" ��� !0 
	��� ��  	�7��� �ह; ह� 	���0 $�Q" E  �ह� 
	� O���-O���  !0 �ह"  	� [$�"  F��&  �� �& <� 
�ह; 	�7��� E  [$ ��ह   F*ह&  $�Q  �% ��I�"  
!0 F*ह& �" [P E  �ह� 	� [$ F*ह&  $C	DP !0  
F*ह& $CD %ह" हM E !0 �0  �M�" $ह"� 	���� 
� 	� 
<4�� – 
C� $� �0   :%  ��" � 7� %ह" :% !=��"  
20%� �� ह5 E !  �ह  �5~ %, 
ह P�.$�. ��ह ,  
ह���"  ��  �! �ह; ह5,  [$ �0'3 �"  	�P P� 

���' ह5 E  P�.$� 
 ��ह     0�"  	� �ह >�"   �! 
"'� ?  [$ SU, 

	U^� IR!"��� �	%P E 
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�ह� P�.$�. ��ह ,  ]�� �%��,  �� P� '=�U"  
�0 $�Q  �% �  �M  �ह �% %ह� S� !0 [$ �"%"  
	7��O  	U���R`"�� �%
� %ह" S" E I�	�P �M 
�ह�� 2�ह!� हC� 	� $ह�"  [$ ?$�"  	'%" �  �& ह�S  
U�	�P  	� [$ ��� �%!" हM  E [$�� ��C% �ह ह5 
	�  �0  �! $ह�"   �! '4 ह5 �M  F��&  �ह; ���� 
2�ह!� ....(!��"�#)... 

B��J�z�?  (��  �	हj�� ����) : [$ 	���  
�& � ��I�", [$ 7��  ��	�P E 

��  �)घ �&�  �L+� :  �M 
ह; !0  �% %ह� हC� E 
>��  ह5  F$�<�e�] ��,  �M�"  $ह�" �ह� 	�  Q"-
 Q" 	
/�� ?�=<
� �~�	�! �
R�  0�&,  �M D0L� 
�
R � हC� E 
!0 �M  [$�"  �ह %ह� S�, 
 “��'� �� �0b%� �& �5 ��  �� ����3 

��P,  
 P� ��� ���% �� ��' ह5 $" ��'" E” 
��%" ���� �� 2�	%	�� V��2� 	 'Q  '�� ह5 E  

$=	��  
��" <� I�� �& �" [!" हM, [	O�% <� I�� 
�& �" [!" हM, %����	!� <� I�� �&  �" [!" हM E 
�"%" $��2-D:  �=a�
 हM '#ह ���� ��,  �� % P�, 

�0  
0ह%� �" �=a�
 	
P हM , �� �0  	
�"��  [�" 

��" हM �C	�
h�L� 
���, [� !� [$�"  �" *A��  
�C	�
h�L� �0 घ0	1! �� S�, [� !� PRL5�8�� 
�ह; ह=4 E  U�.  ?~ "U�%  �C	�
h�L�  �7�Z  �& 

� ��� �", $ह�Q   �ह; 	'% ��P'� E  �� [$ 
0 
	
�"�� ��I�" E P� !0 L�Q� �� �'ह  �04  
	
�"�� ��I�"  	c	���  ?�&U�&L  �� �0 $&�U' ह5 
E ?'% [$ ��	%�� हM :%  ?'% [$ ��	%�� ह5 

%��  !0 	O% [$ 	�~�"
�% ह3'"  ?$%�	��3 �"  
�%�]+ �"  	�P E  I�	�P P� !0 �� �ह  ��I�"  
L�U� �0 %"RL0% �	%P :% 
C�%� 	c	��� 
?�&U�&L  �� �04  :% ��I�" E  !��%� 2��  	�!�"  
F
�ह%+ [$�"  ����"  [	O�%3  �"  हM,  �5�" 
�" %�  �� 	
�� E  I� �   �0 �R$MU  �! �	%P  
 �J� ���� �&  �
  �	%P �� I��� $%"U  �%�I�" E  
'��
3 �"  ?
�%  S��"
�%   ?  <� �Q�� �0 �04 D"Q  
�" !0  
ह �% �=U� �% :% '�" $% 2_� �% ���� 
�=�ह �%�"   	���
�!" हME  
0-2�% P�.$�. , 
0 –
2�%   Q"- Q"  8�C%0c" L , 
0-2�%  	�	�RL%,  
0-
2�% P�.P�.P. 	���"   �%" �&  	�. ह0 ��P I��"   
�% �=U�
� �" , ���" �=�ह �%
� �" , '�" $% 2_� �% 
	���
�I�" E “L��"  ��%", L� ���$"ª ” !�	�  
C�%"  
�0' F� �" � � �& E 
 

 

 

 

 

 

 

�{ह �)*� (�� 2�. ��. �!ह�#) :  �ह �=a�
 '
�,�&L  
�" �%�� 2�	हP,  �ह �ह  %ह" हM? 

�� �)घ �&�  �L+�  :  [$ �! $C	DP, �M !0  I� 
�0 �%!� हC� �M !0  
ह�  �! �ह!� हC�, �0  �%!� हC� E 
�M !0 
ह;  �! �ह!� हC�, �0 �%!� हC� E �M  �" ?$�"  
��
� �& �<� 	c	��J�  �" �� �0��I� �ह; 	��� E  
�M�"  F*ह"  �<� 	UO& U  �ह; 	��� E 

B��J�z�?  (�� �	हj��  ����) : [$  29S� 
�=a�
 
" %ह" हM? 

�� �)घ �&�  �L+� :  29S� �=a�
 �M [$ �0 
" 
%ह� हC�  E [$ �   $�hL�3 �"  �
R�3   �� P�  
��"L�  ��IP E  ?<� �0 O�z  ��"L� [$ �"   �� 

� ह5,  
ह �= D �ह;  �%�"
��� ह5 E [$ �4  ��"L�  
 ��IP E :% I� ��� �0 F� �"   �=$=
,  �	%P E  
�ह ��"L� �= D  �ह;  �%"'� E I� �& P�  �=a�
 
:% 	
�� '�� ह5, �0	� �ह�2$C+, ह5 E  F*ह3�"  �ह� 
	�, “�TRL��  �� L"©RL' I�"��� E” 

B��J�z�? (�� �	हj�� ����) :  [$ ���\! 
��	�P E 

�� �)घ �&� �L+� :  :% �" !��� �0' “�"��”  
�"  $�D" $Q 'P E  F*ह3�" 	$D�" 2=��
 I!�" �� 
72j 
��" �%
�P 	� �04  ?�
% ?$�" घ% �0 <�" 
ह� �=L�  
", �"	�� P� '�Q�   �" 
C�%�  '�Q� ��% 
�ह; [4,  $~��"f�, $0RL�,  ��% �ह; [P, 
L0$�, a�U" ��% �ह;  [P :% '%� 3 �0 $ह��  �% 

0L  U���"  �� �9�� 	��� ��3	�  ��	O�� ��% 
�ह; [P E I� ���% ��  �RS	! %ह� �" 
� 	 ह�% �& 
D= L$=L घL��@�  �0 D0Q�%, 
ह <� [$ �0'3 �� 

�ह �" E [$ “%0��” �� !�%�O �	%P 	� 2=��
3  
�0 F*ह3�" ��-72z��   ���� E  [$ �"�� �"  
$�D" �! $	QP E [$ �" 
C�%"  	 b� 	
P हM, �"	�� 
[$ F�" :%   $�
% 
�	�P E  F*ह3�" �=��% �%�" 
�=- �%
�P E [$ P� ��� :%  ��	�P E  ?<� 
�0��<� �"  2=��
 [�" 
��" हM, [IU&L�O�� �	%P 
	� “?  7�4  �0 7�4, 	O% 7�4  �0 %�� 
=ह�4 E” 
	��� !%ह  �" <� ?'% ?  ?$%��� [ 'P,  4� 

g �� �M [$ �" �ह %ह� हC� E ....(!��"�#)... 

�� .' �/ ���� : $ह�" ?$�" �0 �=��% ��	�P 
E 

�� �)घ �&� �L+� :  P�.P�.��. :%  %�G�<� 
�"  2=��
 96  �& [ %ह" हM :% �0��<� �"  2=��
 [ 
%ह" हM E  >�" 	ह*
� �0'3 �0 	L	�L �! 
�	�P E 
ह��%�  
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$�Lz �" !0 O5 ��� �" 	��� ह5 E ह� �" ?'% 
'�!� ह0 ��P'� !0 ��� $�Q �&'", ��O� ���' 
�&'" :% F� �0 	���� 
&'" E ....(!��"�#)... ह� 
�" �ह �% �"   	
7��� ह5 �  �J��+ ��ह �� �� 
�%��%  S� ....(!��"�#)...  P� ���� $% 2��, 
�'�, U�0 	
�"� �9ह%�, ह5JS 	�	�RL% $% 2��,  
�'� 	�  F� �" $5�� 	��� ह5 `���O% �& E 
He was asked to resign, but he did not 
obey and refused to resign. So, he was 
dismissed. This is an example of the BJP 
Government. 

[$ �"  �ह�� ��� ह5?  I�	�P  �M ह�S �0Q�% 
��S,�� �%�� 2�ह!� हC� 	� ह��%" 
"� �& ��$
� ह5, 
ह�&  �ह; 	

"� �" ��i  �"�" �� �-%! �ह; ह5 E  
�ह �0  �����!�% ?S,-W�
RS� हM :% �0 ���� 
�� ह��%" $�� ह5, �ह ह��%" $�� [ ��!� ह5, 
?'% I� ?$%�	��3  :% ��	O�3 �0 ह�  7�� 
�% 
& E  ह��%�  ��%� �0���P�  ���,�*
! ह3'� 
:% ह��%" 
"� ��  	
��� ह0'� E   ह=!- ह=!  
�*�
�
 E 

�� 2�. 2�.  �,���h��� (ह	%��+�) : �*�
�
  
F$�<�e�]  �ह0
� E �ह0
� ह	%��+� 	�� �� 
	� I� 	%$0L,  �& 	
�"1 FJ�"7 हM, ?'% �M  F���  
22i �  �-�  !0 �M  ��a!� हC�  	� �ह �0  ह=! ह� 
F$�0'� 22i  �ह�� �"~ %3 �" �� ह5, �ह ���
 
?�C%� %ह"'� E  

0ह%�  ��"L�  �� 	%$0L,  �"  $5%�  �� % “6”, �"  

�  $5%� “1” �& ह	%��+� �� 	
�"1 FJ�"7 ह5E I��& 
?$%���  	'%0ह3  �0 RS����  R!% $% ���"� 
%���5	!� 
� �"   %���"!�@�  !S� �%��%� $
3  
$% [����  ?	���	%�3 �� ��%]+ ��\! ह5 E  �= D 
%���"!�  I� ह	S��%- �
  �"��@�  �"  �"!�  � 
��!" हM,  !S� �= D  ह� 
1{  �& RS����  	���@�,  
%�G� ��  	
����<� !S� ���
 �"  	�P 	�
i	2! 
ह0 ��!" हM E ��	ह%  ह5 	�  ह	%��+� �"   �%" �&  I� 
22i  �� ���" !* �"  ��� $% ह	S��%- �
  
?$%�	��3 
  '=�U3 ��  �"�� �" ह5 E  F��"  � �" 
$ह�"  I��ह� �
 �"  �0��<� �"  F$-2=��
 �& �� 
1988  �&,  	���& 
�.$�. ��ह 7Q" ह=P S", F� 
2=��
  �& ��� 	��� S� E F� 2=��
 �"   �
* 
:%* �" �4  �% $�8�� !9% �" �ह घ01+� �� 	� 
?'%* I��ह �
 �& 
�.$�.  �	�ह �� �

 �0 �ह��  
��!" !0  
�.$�.��ह  2=��
  �ह; ��!  ��!" S" E  
�ह >�" �= Y��! :%  
���  '=�U3 �� P� �0 
!S��	S! �"�� S� F��0  P� IG�! 	��� E 
 

 

 

 

 

 

 

 
F$�<�e�], �ह0
�, ह	%��+� �& 1987  �" �"�% 
1991  �"   �2 �& �  
"
� ��� :%  29L���  �� 
%�� S�,  	�!�" <� F$2=��
 ह=P  ह	%��+� �&,  
[�" 
�,� �"  �%� , �  �&  I� ^��  	�'"U  �"  
'=�U3 �"   CS3  $% �8�" 	�P,  ह	%��,  '%� 3  �0 
U%��� :% 
0L  �ह;  U���"  	
�� E  I� ���%  �" 
F*ह3�"  2=��
 �+��� �0 $C%" !9%  �"  !ह�-�ह� 
	��� E ह	%��+� �"  �"ह� ���U  �" F� ���  $C%" 

"� �� [��� �"  a�a0%�% :%  F���  ?$�� $�Lz  
�� �%��% �0,  @����� 29L���  �0 F� ���  
�=Y����� S", 	U�	�� �%�� $Q� E  �ह �"ह� $% 
�5	��� ����� �" �0 <�%! �%��% �0 	%$0L,  
� 
S�,  
ह 	%$0L,  I� �
� �"  $L� $% %7�   �� 
2=�� ह5 E F� �5	��� ������ �� 	%$0L,  �& F� 
�� �" �ह  �! �ह� ह5 	�  1990  �� 16  :% 17  
�4 �� %�!  �0 ?��%  ��ह ��� �"   ������ �� 
ह���  :% F��"   $�2��  [��
 ��ह U��'� �"  घ% 
$%  $=	�� P���, I��"   �%" �& I� 	%$0L,  �& 22i 
ह5  E �5	��� ����� �� 	%$0L,  �& हM, O%
%�, 1990  
�& ह=P  �"ह� �"  F$-2=��
  �&,  �"ह�  �"  '��
  
7%� ��� �&  CS �5 \2�%'  �%�" ��   �! E  F��"   
�Q�"  ?�� ��ह  /�%�   CS $% �8�� 	��� '�� 
:% '��
 
��3  �"  %"	�RL �%�" �"  
ह�� $% $=	��  
O���%'  �& !�� [
�� �%" E  ह% �� ��� ��� �"   
P� 	�$�ह� �0, ?�� ��ह �0  2��" �"  	�P F� 
	�$�ह�  �� 

z  $ह��4  '4 R�C �  �"  ?�
% :% 
?�� ��ह �"  �$U" �, F� 	�$�ह�  �0 $ह��  �% 
 �ह% 	�����  '�� !0 �0'3 �",  
ह�� �� <�Q  �" 
F�  	�$�ह�  �0 ��	b�3 �" �9�"  $% ���  �% 
	
�� E F���  
�	U�0  	OJ�  $C%" 
"�  �& 	
7�4 
�� 2=�� ह5 :%   ?�� ��ह   	�$�ह� �� 

z  $ह� 
�%  2 	����"  �&  �����  ह=[ E  I� O%
%�,  
1990  �"  2=��
  �0 <�  ��F�L%���U  	��� '�� E  
F$�<�e�] �ह0
�, �M �ह �ह�� 2�हC�'�   	� 

I� �5	��� ����� �� 	%$0L,  �"  $5%� “7”  �"  
$�I�L  “22”  �& �ह �ह� '�� ह5  	� $	%RS	!�3 
:%  @����� 29L��� �"   ���,���$ �0 e��� �& 
%7!" ह=P �ह 	���1,  	���!� ह5  	� ?��% ��ह 
�� �#��= 29L��� �"   ��%+ ह=4 ह5 :% I� $% 
����� �" �0  ���" !  	
P हM  F��" �ह ��	 ! ह5 
	�  ?��% ��ह,  ������ �� �0  
ह�� F~��

�%� 
S� F��"   �0���"�� 29L���  �" R
�� <%
�P S" 
:%  �  29L���  �" �ह  ��a� 	� 
ह 2=��
 �ह; 
��! ��!" ....(!��"�#)... 

�� �%� &��' ������ : �%,  $�4L, [O  
[U,% E 
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3 B��J�z�? (�� �	हj�� ����) :  ��� ह5? 
�� �%� &��' ������ :  �0 U���C�&L  
ह $_  

%ह" हM,  ��� 
ह  
0ह%�  ����� �� 	%$0L,  $_ %ह" 
हM ?  I��&  �= D >��  2�� <� F*ह3�" �ह� हM, �0 
I��"   �� L"�� ह5,  F��&  �"%� � 	��� �ह ह5  	� 
	��  U���C�&L  �" �ह  $_ %ह" हM, �ह U���=�&L  
�0 �ह��  %7& E  ��3	� ��%� 2��,  I��ह� �
 �"  
2=��
 ��, 
"
� ��� �"  2=��
, 
�.$�. ��ह  �"  
2=��
  ��  �!,  �ह I��0  �ह;  �%�� 2�	हP E 

B��J�z�? (�� �	हj�� ����) : [$ 
0ह%�  
����� �� �0  	%$0L, ह5  F��  $%   0	�P E 
....(!��"�#)... 

�� 2�. 2�, �,������� : I���  ��� P!%�� 
हM? ��� [$�g ह5 I��� ? 

B��J�z�? (�� �	हj�� ����) :  
0ह%�  
����� �"  ��
<,  �& [$   !��P !0 ?kD� %ह"'� E 

�� �%� &��' ������ :  ?'% >�� ह0'� !0  
��ह ����� �� <�  �! ह0'�, 	���& I�	
%� '���� 
�"   	�P �ह� '�� ह5 E 
ह <� �ह�� $_�  ��P'� E 
....(!��"�#)... 

�� 2�. 2�. �,������� : �5	��� ����� �� 
	%$0L,  �"  $"�  �� % 55 $% ....(!��"�#)... 

B��J�z�? (��  �	हj�� ����) : �5	���  
����� �� �0 	%$0L,  ह5 F� $% �ह��  �! �ह;  �% 
%ह",  
0ह%� ��"L� �� 	%$0L,  ��  �! �% %ह" हME 
F� $% [IP E 	��� �� ���  � �& E 
....(!��"�#)... 

�� 2�. 2�. �,������� : 
0ह%�  ��"L� �� 
	%$0L,   �& ह�  I���  22i ह5,  ह	%��+�  �� 22i ह5 
....(!��"�#)... 

�� �%�  &��' ������ : I��& �C.$�.  �� 22i  
<� ह5 E  7���  ह	%��+� �� 22i  �ह; ह5,  I��& 
�C.$�.  �� 22i ह5, �ह�%��`  �� 22i ह5 E 
....(!��"�#)... 

�� 2�. 2�. �,������� : F$�<�e�] �ह0
�,  

0ह%� ��"L� ��  	%$0L,  �"  $#�b 7 $%  6.2  �"  (1)  
\
�I�L �& “	 ह�%, ह	%��+� :% Fg% �
"� �5�" 
�= D  %�G�3  �& I� 	'%0ह3  �� RS����  R!% $% 
���"� %����	!� 
� �"   %���"!�@� !S� �%��%� 
$
3 $% [���  W�	�!�3 �� ��%]+ ��\! ह5 E”  
[$ �5 �"  �ह!" हM  	� 
0ह%�  ��"L� �� 	%$0L,  �&  
ह	%��+� �� 22i �ह; ह5? :% �5�� �M�" �ह� 	�  
I� 22i  �&  

 

*Expunged, as ordered by the Chair. 

?'% ह	%��+� �� 22i  � �� ��P !0 
	c	����I�"��  [O  $0	�	L�� �0 ह5, F��"  
 �%" �&  ��O  [$�0  �04  �! ��a �& �ह;  [ 
��!� ह5 E 

B��J�z�? (��  �	हj�� ����) : [$ ?$�� 
 �! �0 ���\! �%& E 

�� 2�. 2�. �,������� : �M  ह=! �J
� ?$�� 
 �!  ���\! �%!" ह=P �ह �ह�� 2�ह!� हC�, 
F$�<�e�] �ह0
�, 	� ?��% ��ह I� $	%
�% �"  
� �" G��
�  	
�
��$�� [
�� S", F��� 
������� $� @�  ����  29L��� �"  �
�%'  
�ह�% <%
��� E  

B��J�z�? (��  �	हj�� ����) : W��X�3  �"  
���  �" ?'% 22i � �%&  !0 b�� %ह"'� E 

�� �%� &��' ������ :  �M I� $% [8�"���  
�%!� हC� E <�� ��� �"   
���
 ?�C$ 	 ��04  �� 
�" � �M ��Z� '� E  F� $% <� O�I��U' ह0 2=�� ह5 E 
�=��� �0L,  �" [4.$�.P�. [	O��,  �0 �� L"~$L  
[O  �0L,  �� ���
� E  �M  ?�C$  	 ��04  �� 
�" � <�  ��Z� '� E 

�� 2�. 2�. �,������� :  F$�<�e�] �ह0
�, 
�M  �0 �ह %ह� हC� F��� 	%$0L,  �
� �"  $L� $% 
%7� �� 2=�� ह5 E 

�� �%� &��' ������ :  ������  
F$�<�e�]  �ह0
�, �"%� W�
RS� �� �� ह5 , 	�  
I*ह3�"  �0 ���  	�P हM,  �0 I�  �%" �&  �ह� ह5, 
F��0  	%��U,  �" P��$�� 	��� ��P E 

��  2�. 2�. �,������� :  I��"   ?�
% ��� �"  
22i ह5, I��"   �ह% �M P�  ��� <� �ह; �" %ह� हC� 
:% �ह 	%$0L,  �
� $% %7� �� 2=�� ह5  	$D�"  
�5��  �& E 

�� ���# J�.  ��ह+� :  [$ 
0�3 ���  �" 
��	�P,  <�� ��� ��  <� �"  ��	�P E 

�� 2�. 2�. �,������� :  ?'% �04   �! 
[P'�  !0 �" 'C�'�E ....(!��"�#)... 

�� �%�� &��' ������ : �M   !� %ह�  हC�  	� 
<�� ��� �"   
���
 ह5  ?�C$  	 ���4  E 
ह��  �"  
[4.$�.P�. [	O��,  �0 �� L"~$"L  [O  �0L,  �" 
���  ह=4,  �=��� �0L,  �" F��&  O�I�	U�' 	
�� 
	� ?�C$  	 ��04  �0 2�O  	�	�RL% �"  
���
 
ह5,  F���  O5 �L%�   �"  	��	��" �& I� ?O�%3  
�"  F��� ��S 	
�� E  ....(!��"�#)... 

. 



369    Short-Duration [24 AUG.   1995] Discussion    370 

�� 2�. 2�. �,������� : �  [$  0�&'"  !0 
[$ �0 ��z  �ह ��!" हM E 

�� �%� &��' ������ :  �M �0 ��z  �ह;, �M  
O5 �L �ह %ह� हC�  E �M  �   0�� S� !0  �M�" 	��� 
��  ���  �ह; 	��� E 

B��J�z�? (�� �	हj�� ����) : �=%�"
���  
��, �
� �� <� �= D  '	%�� ह5,  �= D ��i
� ह5 E 
[$   �   0� %ह" हM, [$  0�",  P� !%��� ह5E  
W��X �� ��� � �" !0  ?kD� ह5 E 

�� 2�. 2�. �,������� :  F$�<�e�] �ह0
�, 
�M  �ह �ह�� 2�ह!� हC�   	� 
=	��� �& �# !«!� 
� �"   Q�  $�$ ह5  :% ?$�"  � �" \��%" :%  
��
���  [
�� �� ������� $� ....(!��"�#)... 

�� �%� &��' ������ : [� �0	��� '���� �" 
?�"b� �& �ह� ह5 	� 2�% ��� ह0 'P ह5  %���
 
'���� �� ह��� ह=P :% ?<�  !� F��"    
?$%�	��3  �"  	7��O  �= D �ह;  ह=[ ह5 E  �ह 
[� �0	��� '���� �" �ह� ह5 E 

�� 2�. 2�. �,������� :  [$ �k2�4  �=��" 
�"   	�P !5��% �ह; ह5 E ....(!��"�#)... 

�� �%�  &��' ������ : [� �0	��� '����  
�" �ह� ह5,  <�1+ ह=[ ह5  ?�"b� �&  I� �%��% �"  
� 	! E  ....(!��"�#)...  [� �0	��� '���� �" �ह� ह5  
	� 2�% ��� ह0 'P �%��ह %�
 ��  �%��% �0 
 �" ह=P :% %���
  '���� �� ह��� �"  	��	��" �& 
�%��% �" �= D �ह; 	��� ह5 E  �ह [�  �0	���  
'���� �� <�1+  ?�"b� �& ह=[ ह5 E ....(!��"�#)... 

�� 2�. 2�. �,������� : [$ 	
�-%�!  
�%��%  �0 :% ���̂ "�  �0 '��� 
"!" हM  $��� $�-
$� �% �" ,  ह��" �<� ��� 	
�� ह5, I��0  %0�� 
ह5?  I��0 ��3  I�  �! �"  	�P 	�2,  �' %ह� ह5 
��3	�  [�  I���  $�Lz  �� ह�  $
iO�� �% 
%ह" हM E ....(!��"�#)... 

�� ')��  ���� ��ह : $��� $��% �ह; 	 �� 
$��� 	$P  I*ह3�"  �ह� ह5 E 

�� 2�. 2�. �,������� :  F$�<�e�] �ह0
�, 
�M   �ह �ह %ह� S�  	� F� [
��  �� �������-
$�  7=
  <%
��� :% 
ह [
�� � �" G��
�  
	
�
��$�� S�,  F� [
��  �0 16  !�%�7 �� 
%�! �0 7���  7��"  �"  	�P �"�%  'P 
....(!��"�#)... 

 

 

 

 

 

 

 

[$�" �ह� S� 	�  
0 �� !��  	��L �� ��� 
[$ �&'", [$ ���\! ��	�P,   ह=!  �" ��� ह5 E 

�� 2�. 2�. �,������� : $��2 	��L  !0 I*ह3�"  
7%�  �% 	
P, I��&  �"%� �04  �= �C% �ह; ह5 E  �M 
?$��  �!  �ह�% 7��  �%�" �'� हC� E 

B��J�z�? (�� �	हj�� ����) :  [$�"  12  
	��L �" 	�P हM E 

�� 2�. 2�. �,������� :  �M  �! $C%�  �%�"   
���\! �% %ह� ह5 :% 16 :% 17  !�%�7  �� %�!  
�0 ?�� ��ह �0 F��� ?$��  �% �"  ?�
% 
	 b��%  �" ��!" हM  :% F�� %�! ��  �= ह 
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SHRI PASUMPON THA. KIRUTTI- 
NAN: Mr. Vice-Chairman, I have a sub- 
mission to make. So many Members have 
spoken. We have to speak also. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): I am saying that the time is 
yours. But we have to take the sense of 
the House. 

SHRI S.B. CHAVAN: Sir, before you 
take the sense of the House, may I make 
this request? Now it is almost for three 
days that we have been discussing this 
subject and there are a number of bills 
which are pending, which are going to 
come up tomorrow also. I would request 
all the hon. Memebrs to kindly speak for 
a few minutes. If you have to give 
instances of your respective States, it is 
not going to help the debate at all. So, 
kindly conclude this debate so that we are 
able to take up the Appropriation 
Bill. 

SHRI SATYA PRAKASH 
MALAVIYA:   You   should   have   sug- 
gested this before Shri Surjewala spoke. 

B��J�z�? (�� �	हj�� ����) :  ह�&   0��"  

& E ....(!��"�#)... �ह��  	�!�� ��� ��L,  UC%"�� 
�"  	�P 	
�� '�� ह5,  �0 $�Lz  
 I�	U	
G�=?J� 
�"  	�P 	
�� '�� S�,  
ह �  7�� ह0 '�� ह5, 
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 <� 
�4  ��� >�" हM, �ह�� �
R�  5b" <� ह5, 
"  0���  
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 	 ��"� <� ह0'� E  ?'% 
[$  P�-
0  	��L  0���  2�ह!" हM !0 ?kD�  �! 
ह5 E  I!�" �0'  0�" हM,   ��� <� ह0 ��P�'" E  �"	��   
[$ 
0 	��L  �� �'ह  �� 	��L  2�ह&'" !0 �ह 
2� �ह; ��!� E  !0 [$   !�IP  	� ��� �%�� 
ह5 ? 

SHRI CHIMANBHAI MEHTA: No 
incidents will be given. Only formulations 
and proposals will be given. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Jagmohan 

SHRI JAGMOHAN (Nominated): 
Now, if you kindly permit me, I will just 
make a general submission first, for one 
minute. The very fact that we are discus- 
sing this Report, all these problems arise 
because fairness has gone out of the 
Indian mind. Now, we have been waiting 
for the last three days for our turn. I was 
a signatory to this and the Memebrs who 
were allotted three minutes, have spoken 
for thirty minutes and some have spoken 
for sixty minutes and there have been 
unnecessary interventions, unnecessary 
names, which are not  related to the 
subject, have been taken.. Who is to 
suffer for all this? I have been waiting for 
three days and the Chairman said: "Since 
you are there, we will call you first." 
Now, what is this? this is not fair. And 
now you say, speak for two minutes. You 
prepare your subject, you prepare your 
data and then you are told that you will 
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speak for two minutes and here you 
speak so many things which are not 
related to the issue involved but to other 
things. (Interruptions) No, I will not be 
speaking if this is the attitude. What is 
the point in speaking? Sir, you require 
speakers and you have also to decide 
whether those people, who are nomi- 
nated by the President, in view of the 
fact that they can make some comribu- 
tion on certain subjects in view of their 
experience, have to be allocated time. 
Otherwise, there is no need to have 
nomination, the issue is only this. (Inter- 

ruptions) I know it. I have been sitting 
here. I have counted the time taken by 
each speaker. The time allotted to diffe- 
rent parties was fixed. So, how has it 
been extended? Sir, my request is that 
the Chair should stop it. The Chair 
should force it. But it is not stopped. 

��%� ��8�� ह� �ह; ह5 	� �%�O! �� ����� 
ह� �ह;  %ह� E 

And we demonstrate this everyday in 
our House. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Jagmohan Ji, you formed a 
group. Your group has been allotted 
time. Six people are from your group. 
So, the time will be divided accordingly. 

SHRI JAGMOHAN: The point is, 
even then, I have a submission. We 
should be told in the very beginning that 
we will get only this much time. Then 
why do we sit for three days? We will do 
some other useful work. We are not 
interested in knowing who settled scores 
with whom. If that is the situation, we 
should be told that we will not be al- 
lowed to speak or we will be allowed to 
speak for two minutes or three minutes. 
Then we will decide what points are to be 
made and what points are not to be 
made. Now, I have got so many points 
and I am told that I can speak for two 
minutes and all these points are not to be 
spoken. What is the use? Anyhow, I 
thought I should bring it to the notice of 
the House because that itself is a prob- 

lem-the unfairness of the Indian mind 
today. We are the House of Elders. If we 
cannot act in a fair and just way, what 
right do we have to tell others to act in a 
fair and just way? That is the crux of the 
problem, not politics, crime and so on. 
Everything is related to mind. Are we 
conscious of all these things? Anyhow, 
this was my first point. The second point 
which I would like to make is that I 
would not like to repeat any of the points 
which have already been made so far. My 
main emphasis is only on one point and I 
would like to remind this House what 
Gandhi Ji said. He said: "Politics, bereft 
of principles, is like a death trap. It kills 
the soul of the nation." This is the real 
issue which is involved here. What you 
see in every walk of life, in every public 
sphere, whether it is public adminsitra- 
tion or political life or something like 
this, it is this issue that is involved, it is 
the nasty, brutish and unscrupulous way 
of seizing power, asserting oneself, trying 
to aggrandise oneself and that is the main 
issue. I have heard everybody. But no- 
body has touched the real issue which is 
involved in this. Then I heard, "Oh, 
some great revelation has come.!" We 
knew it all along. I was surprised to hear 
the Memebrs saying that the Director, 
CBI said so and so and the IB said so 
and so. Were we not aware of this 
earlier? 

'�	�  �� P�  	��%� ह5- 
“ह��"-F�  �C
"  $�"��� �� $�"��� ह0��” 

You knew everything. But you are 
pretending that you did not know it. We 
slept over it, we wept over it but did 
nothing about it. In this very Hosue, the 
Scam was discussed Every component 
concerned, whether he was working in 
bank, whether he was an auditor or 
whether he was working in the police 
organisation, was found to be tainted for 
something or the other and nothing was 
done. Do you require a Commission or a 
Committee or a Nodal Agency to find 
out what is wrong with this country? You 

*Expunged as ordered by the Chair 
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go to any sphere, you will find corrup- 
tion. At the local level, from Patwari 
onwards, you will find that it is reeking 
of corruption, it is reeking, of callousness. 
Corruption is not only in taking money. 
It is intellectual corruption. Every sphere' 
suffers from corruption. The culture of 
indifference and apathy is also corrup- 
tion. You do not assert yourself when 
you are right and, as they say, the best 
lack all conviction and the worst are full 
of passionate insensitivity. No officer 
three days is willing to discipline his 
subordinate, knowing fully well that he is 
a corrupt. He cannot. first he will get 
into trouble; and then he has got a 
feeling, "Why should he bother about it? 
Let is go as far as I can go." Why is it 
so? do you ever enquire? Have you ever 
asked why we are indebted to the extent 
of 92 billion dollars? Have you ever 
asekd why 21/2 crore cases are pending in 
the lower courts, why there is only 9 per 
cent conviction in serious cases whereas 
in Japan there is 90 per cent conviction? 
Have we ever asked ourselves? Do you 
want to know it? For the last ten years, 
for the last one decade, everybody knows 
that these arrears are mounting day by 
day. Where is justice? Naturally, every 
system, every lever of the power, has 
been polluted. "The real thing is our 
Ganga has got polluted at the source and 
now the water that is flowing in every 
sphere of life, that water is planting seeds 
 of poison everywhere, lf you go to the 
university, are there not factions there? 
Are there no groups there? Where is the 
education that should be going on? It is 
all of a very low order, and we are going 
from bad to worse. You now require 
some great Lord Shiva who can come and 
suck the poison out of our ocean. Now 
the poison is so widespread in this coun- 
try that it requires a united effort. And I 
am sure, this is not the task of the 
Government alone, this is not the task of 
the politician's alone. 

It is also the task of the social and 
cultural reformers who have to come up. 

This case, the tandoor murder case, is 
really symbol of brutalisation of the 
Indian mind. It is an indication of the 
increasing brutalisation that has taken 
place. Then you see our imitative 
economic Policy, We are just following 
what other Latin American countries are 
already following. 

It is an indication of barrenness of the 
Indian mind. And you see what goes on 
an our television! It is an indication of 
vulgarisation of the Indian mind. And 
every day all these pitfalls are compound- 
ing. They arc being compounded because 
nobody has the moral courage or the 
ethical courage to set the matter right. In 
1947 or in 1950 we established the Con- 
stitution. We said, "We will have a 
Democratic, Sovereign, Socialist Repub- 
lic." Are we a democracy in the real 
sense? When our minds are prejudiced, 

when our minds are prisoned by these 
castes and communal prejudices, do you 
say, when we put our vote in the ballot 
box that it is a free vote? Or is it a vote 
of a slave mind? We call ourselves a 
democracy! Is it a democracy that we are 
seeing these days? Whatever is decided at 
the scat of power, that becomes democra- 
cy for that party in power and even for 
the country. You call yourselves socialist! 
The highest differences and disparities in 
income are there in this country! Why 
has it happened? We have empty slogans, 
Our habit is to do things without content; 
That is the issue involved, and we go on 
saying this and that. But I am sure, even 
after ten years, we will also weep in the 
same manner and we will also end in the 
same manner as now. I tell you that this 
country requires another Vivekananda 
who can say, "Look, you are the people 
who have destroyed. You are the real 
illusion in the world of Maya." I would 
like to remind you what Swami Viv- 
ckananda said on 25th December, 1892. 
After having gone throughout the coun- 
try, he went in meditation on the Ka,ny- 
akumari  Rock for three days.  Do you 
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know the first word that he uttered on 
25th December, 1892, after this medita- 
tion, after reflection and after seeing all 
the seeds? He said, "India's bloodstream 
is poisoned and that bloodstream needs 
to be purified and then only the country 
will wake up and we will rise." And if 
another Vivekananda were to arise, what 
would he say? I am sure, he would say 
the same thing that your bloodstream 
needs to be purified. The ruling elite of 
this country are the real problem. They 
arc the real illusion. They are living with 
some wishful thinking. They are the per- 
sons who should disappear from the 
scene and give way for another ruling 
class which emerges. They should arise, 
awake and build a new country. If you 
permit me—just have rung the time 
bell —I will speak. I will just quote from 
one of my articles, if you permit, if 
another Vivekananda were to arrive what 
he would say to the present generation. 

SHRI JIBON ROY: An evolution is 
necessary. 

SHRI JAGMOHAN: Yes, I would 
only say this. I will just take two minutes 
to read this. I would like to invite your 
attention to what he had said to the elites 
in India, when he arrived in India after 
his famous Chicago Address. He said: 

"In the world of Maya, you arc the 
real illusion. You merge yourself in 
the void and disappear. Let a new 
India arise in your place." 

If another Vivekananda were to appear 
on the scene today, I am sure he would 
speak to the present-day ruling elites in 
the same tenor and tone. He would tell 
them, "You have betrayed the country. 
You have stifled the underlying inspira- 
tion for constitutional goals. You pro- 
ceeded to set up political and administra 
tive institutions, but failed to create the, 
mind and motivation that would have 
given the life and meaning to them. You 
built bodies without souls. You ignored 
the ancient nobility of temper engendered 
in tyaga and tapasya and started worship- 

ping the new gods of power and pelf. 
From the great store-house of the past, 
you should have picked up the gems and 
thrown out the stones. You did exactly 
the opposite. You threw out the gems 
and picked up the stones. And they now 
hang around the country's neck like a 
dead albatross. You have done enough 
damage. Go; in the name of Mother 
India, go." This is what is my view, he 
would have said. 

SHRI DINESHBHAI TRIVEDI: I to- 
taly agree with what you have said. The 
only thing which I want to remind you is 
that during those days India was not a 
free country. Today we arc fulling ourse- 
lves. 

SHRI JAGMOHAN: That is your illu- 
sion. Mr. Trivedi, it is our prejudices, our 
social vices, our cultural degeneration 
that arc rulling us. 

The point which I was making was that 
it required a different type of treatment. 
If you arc suffering from cancer, you 
cannot treat it by taking a few digestive 
pills. The country requires a new environ- 
ment, a new atmosphere. I would re- 
mined you that crime and culture arc 
alway linked, whether it is a political 
crime or an administrative crime or a 
social crime. They are always linked. I 
will give you one example. There is a gun 
culture in America. More than 10,000 
people are killed or wounded by this 
culture. They are very educated. But 
then why do they kill or wound 10,000 
people every year by the gun whereas in 
Japan even 5 persons a year arc not 
killed by this method? In Britain only 
30% is killed by this method throughout 
the year. It is a matter of culture. You 
have to creat a climate and culture which 
will solve our problems. That is not being 
done. That is the issue. What you require 
is to build a new culture of construction, 
contentment, compassion and under- 
standing. But what we arc doing is just 
the opposite. We are just exploitative. 
This democracy is not the real democra- 
cy. This is an exploitative democracy. In 
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the name of democracy we are perverting 
the whole system. It is culture of corrup- 
tion, callousness, confusion, chaos and 
casualness. I refuse to admit that it is 
only limited to politicians. You go to any 
office. You can see that the casualness is 
writ large on the face of the person. You 
go to any telephone office or any post 
office or any police station. Casualness, 
indifference and apathy are written on 
the face of India. And there is corrup- 
tion. If we have the p6wer to set things 
right, why don't we do that? 

It is an issue of moral character. We 
not want to get into trouble. Today the 
police is criticised. The police is 
bludgeoned. It is true. You have created 
the CBI. You have created the IB. You 
have created the Directorate of Enforce- 
ment. What is the condition today? When 
they were created five per cent of the 
national income went into black money. 
That was the estimate at that time. It was 
the estimate of the Government. Now it 
is more than 70 per cent with all these 
institutions created! These institutions are 
used to cover truth, not to discover truth. 
What is this? It is because of the inner 
corruption. You cannot hope to solve by 
outward manifestation the evils which are 
within. You cannot do that. So, who is 
attending to it for the last 45 years?! 
Nobody. Whosoever is born in this coun- 
try, wants to* become a politician. He 
does not want to do social work. He does 
not want to function like Vivekananda. I 
am just giving an example. He just wants 
to get all these powers. Now many more 
people have come in this field in the 
country and healthy cultural values are 
disappearing. That is the main issue. I 
have heard about the Lokpal. You may 
have the Lokpal. You may have the new 
Panchayat System. You may have this 
and that. All of them will be corrupted 
by the system. All of them will be cor- 
rupted by the climate and the culture 
about which I am talking. 

Mr. Vice-Chairman, you have rung the 
bc1l. I would not disobey something 
which I have been advocating myself. I 
will not violate your order. I would 
conclude. I have said in the beginning 
that the method which is being adopted 
here is not fair. I have given it in writing 
to the Chairman also. Sir, you are the 
presiding officer. You kindly ensure that 
the time is equitably distributed. Thank 
you. 

SHRI PASUMPON THA. KIRUTTI- 
NAN (Tamil Nadu): Mr. Vice-Chairman, 
Sir, the Vohra Committee was set up in 
1993 in the wake of the blasts in Bombay 
and the substantial preliminary evidence 
of complicity of law enforcement person- 
nel in the arrangements for the clandes- 
tine import of dedly explosive, RDX. It 
was headed by the then Home Secretary, 
Shri Vohra who gave his findings within a 
few months. But the Government of 
India was never bothered about releasing 
this document. I do not know why the 
Government chose to sleep over this 
report for all thest days. At least, the 
Government could have taken some ac- 
tion on the basis of this report to check 
the present menace. Even after this re- 
port much water has flowed under the 
bridge. The Government cannot be hap- 
py with the situation in which the people 
have begun to lose faith in official in- 
quiries, so many untoward and ugly inci- 
dents took place all over the country. I 
can quote several such cases in Tamil- 
Nadu. 1 think the Government of India is 
much more aware of these cases than me. 
What was expected of the Vohra Com- 
mittee was to disclose the sources of 
patronage that the criminals enjoy. Un- 
fortunately, nothing of that sort has been 
accomplished, not even one politician has 
been mentioned in the 12-page report 
although it proclaims that crimes indicate 
flourish under political patronage. No 
inquiry is required to discover that many 
politicians and mafias are in league. In- 
quiries needed to trace such politicians 
and   the   Vohra   Committee   has   failed 
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miserably in this respect Although the 
report does not mention any name, it 
otherwise contains the sharpest ever in- 
dictment of the murkiness produced by 
the collusion of criminals and politicians 
not excluding those in power from time 
to time. 

But the Vohra Committee Report has 
become a valuable document now. Now- 
a-days politics have become very dirty. 
The politicians have lost their respect 
among the public. Full-fledged criminals 
have become half-baked politicians, While 
fullfledged politicians have converted 
themselves into half-baked criminals. This 
has become the order of the day. In spite 
of all this, there are some respectable 
politicians but they are being sidelined 
because of their honesty. What, after all, 
is the central point of this Report? The 
mafia and the organised groups of the 
underworld influence the various bran- 
ches of administration as also the process 
of disppnsing justice. It speaks of the 
deadly combination of muscle power and 
money power and the way it has distorted 
the electoral politics. The significance of 
the Report lies in the official confirma- 
tion it provides to the popular belief 
about the unholy nexus that exists 
amongst the politicians, the policemen, 
the criminals and the bureaucrats. Sir, 
Mr. Vohra has said that some political 
leaders become the leaders of gangs and 
armed semis and get themselves elected 
to the local bodies, the State Assemblies 
and the national Parliament and that they 
acquire considerable political clout, seri- 
ously jeopardising the administrative 
functioning and the safety of life and 
property of the public. The House and 
the M.Ps. have the right to know as to 
how Mr. Vohra had arrived at these 
conclusions. Why the Report is silent or 
mentioning the names of such politicians- 
cum-criminals and the names of the polit- 
ical parties to which they are affiliated? 
Sir, Mr. Vohra has further alluded to 
some of these syndicates having interna- 
tional linkages, including the foreign in- 

telligence agencies. Who arc those 
M.L.As, and M.Ps.? What are their con- 
nections? Surely, Mr. Vohra cannot be 
branding generalisations about so serious 
a matter without having substantiated and 
specific information. So, it is widely sus- 
pected that the inputs that helped Mr. 
Vohra to form his opinion have not been 
made public. Sir, I am happy that the 
Report has brought out certain facts 
which disturb our minds. During the 
course of the discussions of the Commit- 
tee with the Secretary (Revenue) and his 
principal officers, the folfowing observa- 
tions were made and I quote, "Of late, 
currency amounting to crores of rupees is 
being seized invariably stacked in suit, 
cases and gunny bags". According to the 
report of the Director of the CB.I., "In 
the bigger cities, the main source of 
income relates to real estate, forcibly 
occupying lands, buildings, procuring 
such properties at cheap rates by forcing 
out the existing occupants, tenants, etc. 
Over a time, the money power thus 
acquired is used for building up contacts 
with brokers and politicians and expan- 
sion of activities with impunity. The 
money power is used to develop a net- 
work of muscle power which is also used 
by the politicians during electios". Furth- 
er, the report has said and I quote, "The 
C.B.I, has reported that all over India 
the crime syndicate has become a law 
into themselves. Even in smaller towns 
and rural areas, muscle men have become 
the order of the day. Hired assassins have 
become a part of this organisation. The 
nexus between the criminal gangs, the 
Police, the bureaucracy and the politi- 
cians has come out clearly in various 
parts of the country" 

Sir, you might have heard that a pala- 
tial building at Mylapore in Madras.... 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI MD. 
SALJM): ...has been purchsed by the 
people who are very close to the Chief 
Minister of Tamil nadu at throw-away 
prices. The owners of the building have 
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been forcibly evicted and were forced to 
give a statement in favour of the political 
bigwags in Tamil Nadu. Sir, in my district 
and in my constituency, thousands of 
acres of land have been purchased from 
the poor harijans and backward class 
people at cheaper rates and they are 
fenced with barbed wire. It is a fact that 
some land is purchased here and there 
and the rest, whether it is Government 
land or it is private land, is being forcibly 
occupied by the so-called purchasers. 
Who are they? How this money came to 
them? Sir, with regard to hired assassins, 
I can give many examples from my State. 
On August 14, 1991, just three months 
after the AIADMK Government came to 
power, armed assassins attacked the of- 
fice of the Tamil Weekly, "Tharasu", and 
stabbed two employees to death. Noone 
knows if the culprits have been brought 
to book or not. Only the Central Govern- 
ment and its agencies know who the 
culprits are. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Please conclude. ...(Interrup- 

tions)... 

SHRI   G.   SWAMINATHAN:   He   is 
going to link up so many cases. He is 
going to link up the whole of India. 
... (Interruptions)... 

SHRI R. MARGABANDU: He is go- 
ing to link up the whole of India ...(lnter- 

ruptions)... 

SHRI PASUMPON THA. KIRUTTI- 
NAN: Sir, an IAS officer, Ms. V.S. 
Chandralekha who was the Commissioner 
of the Tamil Nadu Investment Corpora- 
tion, was attacked by some people by 

throwing acid on her face because she did 
not oblige the political high-ups is Tamil 
Nadu. It happened in May, 1992. Dr. 
Ananthakrishnan, the Vice-Chancellor of 
Anna University was attacked and his 
house was ransacked oft 13th July. ...(ln- 

terruptions)... 

SHRI G. SWAMINATHAN: there is 
no proof ...(Interruptions)... 

THE VICE-CHAIRMAN: (SHRI MD. 
SALIM): Don't give any list of incidents. 
We are discussing the Vohra Committee 
Report.  ...(lnterruptions)... 

SHRI PASUMPON THA. KIRUTTI- 
NAN: Sir, there are several such inci- 
dents.  ...(Interruptions)... 

SHRI G. SWAMINATHAN: Let him 

prove it. ...(Interruptions)... 

SHRI PASUMPON THA. KIRUTTI- 
NAN: Sir, one advocate, M.V. Vijayan 
at Madras was brutally attacked and his 
right arm and left leg were broken. This 
happened on 21st July, 1995. Five per- 
sons were involved in this attack. Sir, on 
30th May, 199S five persons attacked a 
criminal lawyer, Mr. R. Shanmugasun- 
dram.  ...(lnterruptions)... 

SHRI R. MARGABANDU: I know 
what has happened in Tamil Nadu. ...(In- 

terruptions).... 

SHRI PASUMPON THA. KURITTI- 
NAN: What was his crime? His crime 
was that he was preparing a criminal case 
against Ms. Jayalalitha. ...(lnterrup- 

tions)... 

SHRI R. MARGABANDU: All these 
matters are before The court. ...(Interrup- 

tions)... 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Kiruttinan, the Home 
Minister wants to say something. Please 
sit down. ...(lnterruptions)... 

SHRI S.B. CHAVAN: Sir, what I 
would like to submit to you is that we 
can have a break and take up the Ap- 
propriation Bill and get it passed and we 
can have a separate discussion of Jammu 
and Kashmir. I have no objection to it. 
You can fix the time with the office of 
the Chairman and call a.meeting of the 
Business Advisory Committee. Unless 
there is some other urgent business be- 
fore the House, and if it does not come, 
certainly, even in the morning I am 
prepared to discuss that. ...(lnterrup- 

tions)... 
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DR. BIPLAB DASGUPTA: Sir, I am 
not in agreement with this. I feel that by 
separating the discussion from the passing 
of the Bill will not really work. Unless 
there is a discussion on the Bill, the 
discussion becomes meaningless and 
Kashmir is very very important for us. 
We cannot simply pass it in five minutes 
and abandon the discussion. That will be 
very very wrong. ...(Interruptions)... 

Please listen to me, Chavanji. What I 
suggest is this: Today we are already too 
late. Let the rest of the time be devoted 
to the Vohra Committee Report, it may. 
be up to 7 o'clock and let us finish it. 
Chavanji, please listen to me. 

SHRI S.B. CHAVAN: How much 
time are you going to take for the Vohra 
Committee Report? 

DR. BIPLAB DASGUPTA: I am sug- 
gesting, let us finish the discussion on the 
Vohra Committee today. Tomorrow we 
have the Private Members' Day. We can 
shift the time a bit in the morning for an 
hour or two for discussing Kashmir. After 
that we can switch over to Private Mem- 
bers Bills. ...(Interruptions)... 
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SHRI INDER KUMAR GUJRAL 
(Bihar): We had a word with the Leader 
of Opposition, Shri Sikander Bakhrji, and 
the Leader of the House. I think some- 
times even expediency must not be 
yielded to against the national interest, 
what is the national interest today? Not 
that I am a greater patriot and they are 
not. We all are the same. The main 
difficulty today is that Kashmir has some 
very vital dynamic issues which are con- 
fronting us-not long-term, but short term. 
Four people have been kidnapped. Am- 
bushes are going on. That is one dimen- 
sion. The Ambassador of America is 
making some statements, which are also 
very vital for us. To give wrong message 
to the people of Kashmir at this stage 
that we are indifferent and we pass their 
Budget without discussion, I am. sorry, I 
cannot be a party to it. 
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The Short-Duration discussion has no- 
thing to do with the Appropriation Bill' 
...(Interruptions)... They should be sepa- 
rated.  ...(Interruptions)... 

THE VICE-CHAIRMAN (MD. 
SALIM): Unless the House so thinks, 
unless we have a consensus, we cannot 
do that. Otherwise, it would have been 
|better if we pass this Bill now and then 
discussion can take place. 

Dr. BIPLAB DASGUPTA: Sir, I was 
mentioning again. ...(Interruptions)... 

SHRI JAGMOHAN: Can we discuss 
the points of the Bill? ...(Interruptions)... 

How can we seek clarifications? 

DR. BIPLAB DASGUPTA: Sir, what 
I suggest is that we have very little time 
today. ...(Interruptions)... "let us finish 
discussion on the Vohra Committee Re- 
port today. 

SHRI S.B. CHAVAN: The Finance 
Minister is here. ...(Interruptions)..'. We 
cannot go on discussing this Report. 
...(Interruptions)... 

THE VICE-CHAIRMAN (MD. 
SALIM): I feel there is no consensus. 
...(Interruptions)... Because there is no 
consensus, we are not taking up. ...(Inter- 

ruptions)... 

SHRI SIKANDER BAKHT: The Kas- 

mir issue is not coming up today. ... Jn- 

terruptions) ... 

       SHRI G. SWAMINATHAN: Sir, are 
you going to take up the Kashmir busi- 
ness today or not becase we are sitting 
here only for that purpose? 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): If the House so agrees after 

finishing the Short-Duration Discussion 
and the reply of the Minister, we can 
take up the Special Mentions. 

SHIR G. SWAMINATHAN: I under- 
stand that there are three or four more 
speakers. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): No, There are only three or 
four Members and they will mention only 
their points. 

SHRI G. SWAMINATHAN: As and 
when it is finished, we can take up 
Kashmir. I think it will be finished within 
another fifteen or twenty minutes. 

SHRI PARAG CHALIHA (Assam): 
Sir, we have been waiting for thirteen 
days for making a Special Mention. 

THE VICE-CHAIRMAN (MD. 
SALIM): Mr. Kiruttinan, please con- 
tinue. 

SHRI K.R. MALKANI: Sir, I have a 
point for your consideration. Can Mem- 
bers come here and read speeches be- 
cause it becomes a reflection on them? 
...(lnterruptions) It becomes a reflection 
absolutely. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): They can quote from some 
papers. 

SHRI K.R. MALKANI: He is not 
quoting, but he is reading. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Do not refer to any controver- 
sial matters, and you should not read. 
You can only refer to your notes. 

SHRI PASUMPON THA. KIRUTTI- 
NAN: Sir, I am concluding in a minute. 
Sir, in a five-star hotel in Tamil Nadu, 
where Shri T.N. Seshan stayed was at- 
tacked.  ...(Interruptions)... 
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SHRI G. SWAMINATHAN: Sir, as 
per our rules, you can refer to your 
matter,  but  can  a  Member read  from 
beginning to end? It is because somebody 
would have given the notes to him and he 
is not applying his mind. 

SHRI PASUMPON THA. KIRUTTI- 
NAN: No, no. you are making a wrong 
statement. 

SHRI G. SWAMINATHAN: As a 
rule, Sir, somebody can refer to the notes 
but he cannot, from beginning to end, 
read. The rule is, one should speak from 
his mind and not from another person's 
mind. Let the Member refer to his notes. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Shri Swaminathan, let him con- 
clude. 

SYED SIBTEY RAZI: When his lead- 
er, Miss Jayalalitha was a Member of this 
hon. House, all the time she was reading 
from the. ...(Interruptions)... 

SHRI G. SWAMINATHAN: Sir, I 
refute it.* ...(Interruption). 

THE VICE-CHAIRMAN (SHRI MD. 

SALIM) Nothing will go on record. You 

sit down. ...(Interruptions)... Will you 

please sit down? Nothing is going on 

record. 

SHRI PASUMPON THA. KIRUTTI- 
NAN: One fine morning, one I.A.S. 
officer, M.V. Panda was brutally attacked 
and his house was looted by hired assas- 
sins. Sir, even the MLAs of the Opposi- 
tion Parties were attacked within the 
Assembly by the ruling party. Is it not 
criminalisation of politics? This is a warn- 
ing to every one of us. Moral values have 
gone down in Tamil Nadu. All sections of 
the society are demoralised. There should 
be and end to it. Otherwise, the people 
in general will lose faith on the very 
system of our democracy. The honest 
people, whether they are in politics or 
elsewhere, are being sidelined and the 
dishonest people in all walks of life are 
being given a  chance  at  the  helm  of 

affairs. This is the situation in this coun- 
try, it the Centre as well as in Tamil 
Nadu. Thank you, Sir. 

SHRI JOHN F. FERNANDES (Goa): 
I was one of the signatories to the Short 
Duration discussion, but I am going to be 
the last Member of my party. Thank you 
very much for permitting me. Sir, we are 
discussing here the so-called Vohra Com- 
mittee Report. I do not find anything 
interesting in this Report. It is a 
lukewarm Report, Sir. This is a report of 
a bureaucrat. This Report had a term of 
reference and the Committee was not suo 

motu appointed by the Government. It 
was appointed because there was some 
bombing in Bombay. There was a report 
that there was a nexus between the crimi- 
nals and the politicians. I do not find 
anything interesting in this Report which 
is not in the knowledge of our country. 
This shows how we politicians have cor- 
rupted our own system. But this Report 
gives us a reason to discuss the malady 
facing our society. I said that I do not 
find anything interesting in the Reprot 
because we can define a Committee as a 
group of persons who individually can 
decide on nothing, but they collectively 
come together and decidde that nothing 
can be decided. And that is what has 
been done in this report, Sir. Sir, in para 
2 itself, one of the officials has mentioned 
that he is not going to reveal the truth 
because he was scared to speak and here 
he has mentioned in this Report that he 
has blamed the four categories, the nexus 
between the four categories; the politi- 
cians, the bureaucrats, the businessmen 
and the underworld. And who is sitting in 
judgment? It is the bureaucrats themsel- 
ves. I do not think it would be appropri- 
ate for us to give credence to this Report 
in this house. It would have been approp- 
riate for the Government if a partial 
authority was appointed, a judge of the 
Supreme Court on the lines of the Lok 
Pal... 
who can command respect and who can 
command      the      authority      of      the 
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investigating authorities in the country 
and question the people. Now, we have a 
Report by the Home Secretary. He is a 
subordinate officer in the Home Ministry, 
under a politician, under a Member of 
Parliament. So, I don't think that this will 
be a foolproof Report. So, I would 
request the Home Minister to see that a 
fullfledged Commission is appointed 
under the Commissions of Inquiry Act, 
where a sitting Judge of the Supreme 
Court is made to go into the nexus 
between different sfrata of the society. 

Sir, I made it a point to sit here and to 
insist that I should speak because I made 
some references in this House for the last 
two or three years. After the bombing of 
Bombay, I did mention, Sir, that there is 
a nexus between a Minister in my State 
and the Mamon brothers. Nothing was 
done. And when the Mamon brothers 
were arrested these people gave out that 
there is a gentleman in Goa who is 
holding crores of rupees belonging to 
them. And this money was attached in 
the Special Court, trying the Mamon 
case. But nothing was done by the 
system. When I raised this issue, the 
Home Ministry made an investigation and 
they found the culprit. About two months 
back, again raised the point in this House 
that this very gentleman is boasting in the 
streets of Goa that nothing can be done, 
he cannot be touched by the CBI because 
he has taken care of the CBI. But 
nobody made a point to come and 
investigate and get the information. This 
gentleman boasts that he has given 
golden necklaces and diamond necklaces 
and cars and furniture. If this is the way 
we are going to run the system and allow 
the criminals go scot-free in the streets, I 
don't think that there is any relevance for 
us to sit in this House. Mr. Vice- 
Chairman, Sir, that was the main thrust 
of my request for speaking. 

Secondly, Sir, we have a federal 
system, and we say, under the Seventh 
Schedule of the Constitution, law and 
order    becomes    the    State    subject. 

Yesterday, we have seen the statement of 
the Home Minister that there was a jail- 
break and the Federal Government has 
no control. How can we run this country 
if the Union Government has no control? 
Even when you send the CBI to a State 
for investigation, you function under the 
Delhi Police Act. You have to take the 
permission of the same Ministers and the 
Chief Minister to investigate against 
them. So, I think, we are making a total 
mockery of our system. So, unless we 
have a Federal Police as they have in the 
United States, and a Federal judiciary 
system and legal system, unless we have a 
foolproof system in this country, unless 
we amend our laws, nothing can be done. 
We should have a Commission, not a 
hodal Committee which  you  have 
mentioned. What can this Committee do? 
The IB people will  have to investigate, 
and they will be compelled by the Home 
Ministry. So, I would suggest, in the end, 
before I conclude, that we should have a 
Commission. A sitting Judge of the 
Supreme Court should sit there, and this 
nodal agency, the investigating agency 
may assist him. And we also should have 
a certain different pattern of law that any 
citizen can go and complain if he feels 
that there is a nexus between the 
politicians and the criminals. And I don't 
think that the judiciary should be 
excluded. The other day, there was a 
statement from the lawyer who got the 
bail for Sushil Sharma in Madras that he 
had to spend one and a half lakhs of 
rupees to get the bail. So, this is the 
system which we are running. So, I don't 
think the judiciary should be excluded 
from it. That is the only way in which we 
can remove the disparities and the 
malady facing this nation. Thank you, 
very much, Sir. 
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SHRI JOYANTA ROY (West 
Bengal): Hon. Vice-Chairman, Sir, we 
have had a lot of discussion on this 
subject yesterday and today. Some of our 
respected colleagues have given a lot of 
suggestions here to prevent the prevailing 
nexus amongst criminals, politicians and 
bureaucrats. 

However, it seems very funny that our 
Government constituted a committee of 
its own men to conduct an indepth study 
of the politicians-bureaucrats-criminals 
nexus. It was only to conceal the 
Government malpractice and 
malfunctioning. Naturally, we should take 
this issue very seriously. If we take this 
issue as a crisis of democracy, we should  
 
 
 
 
 
 
 
 

come forward. All the political parties 
should come forward. We should sit 
together and evolve a way to prevent this 
danger of the growing nexus amongst 
criminals, politicians and bureaucrats. To 
me, it is funny that the Government 
constituted the Vohra Committee with 
the Government's own men. They were 
also a part of parcel cf the bureaucracy. 
Naturally, if we realise the danger, to my 
mind, we should be more sincere to our 
task, and we should rather try to 
assimilate more ideas for national growth, 
national integrity and so on and so forth. 

First, I endorse the views expressed by 
Mr. Gujral yesterday. I endorse his 
suggestions on electoral reforms and on 
checking the role of money and muscle 
power in elections. 

Secondly some effective measures to 
bring down the parallel growth of black 
money in the country should be taken. 
Thirdly, form a National Commission of 
Ethics with sufficient provisions of the 
law to take stock of the situation and 
take appropriate measures against the 
politicians of all types and government 
functionaries like the Prime Minister and 
the Council of Ministers at the Centre 
and the Supreme Court and High Court 
Judges. This Committee should be an 
independent body like the Election 
Commission, fourthly, some sort of a 
formula should be made so that the 
honest officers in the bureaucracy and 
police are protected from harassment on 
political considerations, which is going on 
even among the States. Fifthly, it has to 
be ensured that bureaucracy and the 
police under the Centre and the State act 
as per provisions of the law and rules of 
business and not on political 
considerations. These are my suggestions 
for consideration. 

SHRI CHIMANBHAI MEHTA 
(Gujarat): Sir, I am not blaming anyone. 
I want to make only one point. The point 
is how to challenge corruption within 
one's own  party and within  one's own 
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Government as a legislator. Sir, you 
know that the Democrat Party President, 
Mr. Clinton, is being criticised by a 
Democrat Senator in the US Senate or in 
the House of Representatives and 
nothing goes against the Senator, who 
speak against Mr. Clinton. Unless this 
sport of freedom is available in our 
country, how can we challenge things? If 
I am nominated by my party leader as a 
candidate for the Assembly or for the 
Parliament and if my leader is corrupt as 
a Minister or as a Chief Minister, is it 
possible for me, a person who is always 
eager to get nominations and nominations 
till one dies, to challenge his corruption? 
1 am not naming any political party, 
because then it goes totally out of the 
focus. In other advanced democracies this 
is not the system. In our country, the 
high command or the leaderships are 
nominating candidates. Now, those 
candidates can never challenge the 
leaders, if they arc corrupt. In advanced 
democracies, it is the local constituencies 
and the general supporters of the political 
parties who nominate candidates first and 
then they elect afterwards, it can be done 
easily, suppose I am a Congressman 
staying in Delhi. If I am asked to vote for 
my party candidate as a general supporter 
and as a workers, I will nominate a 
particular person. In America, a person is 
nominated for below. Therefore, if mr. X 
is nominated and elected, he will 
challenge the corruption of his Ministers 
inside and outside the Parliament. This is 
the only way by which you can improve 
the system. 

SHRI V. NARAYANASAMY: You 

can have an Ethics Committee. 

SHRI CHIMANBHAI MEHTA: I am 
demanding a basic electoral reform where 
the people have the right to nominate 
their own candidates and not that the 
bosses have this right. Our leaders, Some 
of them have started taking money for 
giving tickets to contest elections. Mafia 
men are given tickets. If the local party 
workers decide and nominate a candidate 

to contest elections, it is not accepted. It 
may happen only in a few cases. But the 
people down below will not nominate. Il 
a person is of a bad character, political 
parties will nominate him. This is the 
basic electoral reform. I am not talking of 
it. I am talking of Seshan reforms. This 
reform has not taken place. In India, 
leadership of political parties arc 
adopting a clandestine dictatorship policy. 
Take any M.P. or any M.L.A. or take 
their leader in the House or outside. If 
somebody does something, he is thrown 
out. Then, they say, "You are changing 
parties." That is another matter. Unless 
you give this right.   ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Mehta, you told me that 
you will take only one minute. 

SHRI CHIMANBHAI MEHTA: I am 
taking only one minute. I am not 
repeating the point. This was not raised 
by any Member here. I have been waiting 
for the last three days. Somehow when 
my name came, unfortunately, I was out 
of the House. That is why I am taking 
the last minute chance and making only 
one point. I know that all Members and 
party workers are suffering from this. 
They are right in doing that. 
Unfortunately, they don't do that. If you 
don't criticise yourself, you are a 
hypocrite. Therefore, I say, let us come 
to the conclusion. There should be 
nomination of a candidate by the local 
constituency supporters of a political 
party. Why don't you give them the right 
who are making you win elections? To 
my mind, you give your right to the boss. 
If you want to remove corruption, you 
have to do this. This is the only one 
point, I wanted to submit. Of all the 
names which are there from our group, 
only Mr. Mann is yet to speak. So, please 
permit him so that all Members can fell 
satisfied that they have been allowed to 
speak. Thank you, Sir. 
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Έ  śŹΜΈ ν Ķǿ  ╒ Ń΅ ÑΉ  ŃΎ ŃŲΨ Ј ŗ΅ ›Έ  ĶΎ ¬ ō΄ ŗ
  ̄  Ä ¢  ι ¥ Ķſ А Śˇ ŗǿ Ê ńſ ÑΎ ø ĶΡ Ã Ä ¬ Ô ĶŹ‗
 ¿ ŗ· ŔΌ  ŗΨ  ¶ │ Ŕ΅  śˆ  Ŕ΅ Ñ΅  ι ›ω Śˆ ŗά ĶΈ
 ø ι  Ķź΅ ¶ │  ̄  ŀΉ ¢  ╒ Ã ŗΆ ŗ· ŔΌ Ñ΅  śŻΚ· Â ĶǼ
  Ķŷ ¢ Ñ΅ Ç Ä  ¢ ŗΌ Ç ŀΏ Ķ  ¢ ńſ  śˆ  ķˆ  śˆ  ЕźŶΟ  ¢ ŃΊ Ä
 А ЕźŶΟ  ¢ ŃΊ Äø ś₣  ι ̄   ĶŢſ ›ω ŔΌ Śⁿ ¶ │

 Ä А ¦ ̄  ŗΧ ̄ ‹ƒ  Ä ¬  ¢ ̄  ĶŶΌ ø ĶźΆ  ¡ ¶ │  śˆ  ÑǼ
  ¢  śΏ  ĶǼ Ê ¬  Ń΅  ¢ ŀź ĹŶΌ Зƒ ¢  ŗΨ őΎ ¢ ø ι Ç ̄  ŗŪΈ
  ╔ Á ĶΉ Śⁿ ЕźŶΟ ŚũδǼ  ¢ ŃΊ Ä А ›Έ őŵΈ ³
 ŚΌ ̄  ŐŦΊ Śⁿ Ç Ä  ̄  ŀΉ ¢  ╒ ¦ ̄  ŗίΎ ̄  З ¢  ╔
 ›ƒ ¬ ĶŸˇ  ŗǼ Ñ΅ Ś₣ ›ω ¥ Ń˘  Śⁿ  ŗųˆ ¢ ÞŚ₣
 Á ĶΉ Ç Ä  ś₣  śΏ  ¡ Á ĶΉ  ŗǼ  śˆ  Ã ŗΨ ¬ ĶŸˇ Â ¢ Ś₣ Ј ¡

  śŢŹ΅ ̄   śŷΈ Ķˆ  Í ̄  ĶŶΌ  ŗǼ ÑǼ Ä Ê ńſ  śˆ  ķˆ ø
 Ñ΅  ι " Ê ̄  ¢ ŀŠΉ ĶǼ  ↨˝  ̄  Ä ¢  śˆ  Ĺ΄ Ķ˙ » ĶūΫ ¢

  śˆ  
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 Ç ¬ ĶΎ ±  ≡ǽ ÑΎ  śˆ  ÑǼ Ä ³ ¢ ø ĶŢŵΈ ›ω
  ŗ΅ ŔΌ А ›Ό  śŢΛ΅ ›Έ ¥ Ķϊ ¬ø ι Ê ńſ
  ι ›ω ¥ ̄  Ä Ń˘ А  śΉ  ĶǼ ›Έ Ĺ· ¢ ŀ˜

Ŵ· À Ķˆ  Ã ŗδũδſ ÑųΉ ŗδ΅  ŀůΦ  śųˆ ¢  ̄  Ä ¢  ĶΡ ś
 ¥ ̄  Ä Ń˘ А  śΉ  ĶǼ Śⁿ Ã Ķϊ  ╒ Ňδ· ŗΧ
 ø  ╔  ̄  ¢ ŅΌ ³ ¬  śˆ  ŔΌ Ňδ· ŗΧ Ñ΅  ι ›ω
 Ã ĶŸ΅  ŗΨ ø ╔  ̄  ¢ ŅΌ Ňδſ  śˆ  Őά Ń  Í ̄  ĶŶΌ
  ŗǼ А Ã Ä ŁΉ ŗ˝ é ι ¥ ̄  Ä Ń˘ А  śΉ  ĶǼ
  ŗΨ  Ä ¬  Í ¬  Ķũδ  Ń΅ ĶǼ Ã Ķϊ   ŗųΉ ¢  ι ЕźŶΟ
  ̄  Ä ¢ ø ĶΠΎ Ń΅ ›ω Њ ύǿ  ¢ ŀΏ ¢ Ä Ŕ΅ śˆ  Ŕ΅ Ç Ä

Б Í ¬  κ ¬ ÑŬή΄  ĶΟ ‹Έ ±  ŗ΅ ŔΌ ÑΎ ķǼ ø
 ŔΌ őƒ Ã Ķϊ ķǼ  ̄  Ä ¢  śΏ  ĶǼ ŗΌ Д℅ˆ ¢

øÑ΅ ŖΎ ¬ ÑŸ΅ ÑΎ  ŃΎ Ķˇ  Ñ΅ ›Ώ ĶǼ Ľŷφ  
Þ ι ŚΌ ĶΠΉ  ̄  ŗ΅  Ķź΅ А Ĺˆ Ķźˆ  śŵΊ ¢ ÑΎ  

 Ј Ķźˆ ›Έ  ĶźǺ ŗ΅  ι  κ ĶǼ ¢ ›Έ Ã ŗŵŹΈ
Þ ι  

Þ ι ŚΌ ĶŠƒ  ̄  Ä ¬ ÑΎ  ι  Ķƒ ŗΌ ›ŶΌ ³ ŗũŧΈ  
 ø ι ŚΌ ¢ ŗΆ А  Ń℅  ι Ĺ· ¢ ŀ˜ А  śŪΚˇ  

 ›ω ŔŢǿ ŚΌ ¢ ŗΆ А  Ń℅ ŔΌ őƒ ķǼ
Ύ Ń΅ Ê ̄  ¢ ŀŠΉ ĶǼ  ↨˝ » ĶūΫ ¢ őƒ ķƒ  śŴŷ

 » ĶūΫ ¢ őƒ ķǼ  ̄  Ä ¢  ĶΠźŵΈ ›ω ⅜ Ķˆ ╒
 ø śŴŷźΏ ĶǼ  śŢΊ ńſ  ŅŵŷŶΎ Ń΅ ÑΎ ķƒ  ĶΡ śŵΈ ›ω

ø śŴŷźΏ Ķ ›ω ½ Ä ̄  ŔΌ  ŗųˆ ¢  
  

  śˆ  ŏŵǾ ÑΎ Ñ΅  ι ÑΎ  ¢ ̄  ĶŶΌ Ç ̄  ŗŪΈ  ¢ Ńũδƒ
 śΏ  ¢ ̄  ³ ¢ Śⁿ ¨ ¡ ›Έ ø ĶΡ śŵΗ ›ω Á ĶΟ 
 

 

 

 

 

 

 

 

 

 

 

 

  
 ø śŻΕ Ķǽ  ĶΉ ¡ œſ À Ķš΅ ŗ· А Ã ŗΌ  ĶΟ 

Ј ŗ΅  ŃΆ ¢  ¢ ńſ  śˆ   Í ńſ Ã Ķϊ  śųˆ ¢  ŗΨ  ι 
 øœΎ ¢ øŔΎ ¢  ι Ķǽ Þ ŗΌ øЂ øŔΎ ¢  ι Ķǽ ŚΈ ¬ ¡
  ι Ķǽ Þ ŗΌ  ↓ũγΈ ŏδǽ  ι Ķǽ Þ ŗΌ ø Í ¢
  ̄  Ä ¢  ŀůΦ  ╒  śΉ  ĶǼ Ã ĶΌ Ä Ňδ΅  ĶΞˆ ¢Þ  ŗΌ Ј ŗ΅
 » ύǿ  śųˆ ¢  ŀůΦ  ╒  śΉ  ŗΌ  ύūδ Ã ĶΌ Ä
  śųΓ ¡ ›Έ ›Έ  Ńǿ ¡ ø śŻΕ Ķǽ І ŗΌ Ј ¢ Ä ̄  ̄  ĶΟ

  śˆ  ŔźΊ ¬ ĶΈ"À ŗŦųźŵźţΉ ¢ "  śˆ  Ã ŗΆ ŗ·
Ύ øÃ ŗΌ  Ķƒ Ń΅ œź ¢ ›Έ Ĺˆ Ķźˆ  ŗǼ Ñ

 Þ›Ό  ╖  śℓźſ  ŃŹΆ Ç Ä Þ ι Ј ¡ Ê ¬ ŃΆ ↨Ί ŀΉ ¢
  ̄  Ä ¢  ι Ê ¬  ° ŗŹǽ ÑŴǼ  śΉ  Ã ŗω ¢
 ŚųŷǼ ›Ό  ╖ ŇŹΆ  Ń΅ ¡ ¿ ŗ·  Í Ńˆ Ä ¬
  śŢˆ ¢ Ä  ╒  śΉ  ¡ ›Έ Ĺˆ Ķźˆ Ç Ä  śˆ  ÑǼ Ä
 Ñ΅  ι œź ¢ Ê ↨Έ  śˆ  Â ¢ ø›Ό  ι ̄   ¢ ←ŹΆ
  ι Ķǽ  ̄  Ä ¢  ŗΌ œź΅ Ä Þ ŗΌ  ↓΅ ¢ ڈ Ç Ä  ι Ķǽ
 Ňųźţź· Ķ ⅜ Ķˆ  ╒ ¥ Ń˘ ÞÃ ŗΌ  ̄  Ä ¢ Ј ŗ΅

Έ ¥ ¢ ŃǼ Ç Ä ›Έ Ňųţź· ŗΧ ø›Ώ ¡ ›
 Ã ĶźΈ Ķǿ Śⁿ  ŗǼ ›Ŷˆ ¢  ŗΨ  śŴŷŻΎ ¡ ⅜ Ķˆ ╒
  Ķŷƒ ¢ øŚŴŷŻΎ ĶǼ  ŗΌ  ̄  Ä ¬  ¬ ŗǿ Ñſ  ¬ ŗǿ Ç ÄÞ ι
  ŗ΅ œź ¢ Ê ↨Έ А  ĶΠΉ ŗΌ Ķǽ ›Έ  ŀůΦ  ╒  śŷΛ΅
 Ç ̄  ŗŪΈ  śΉ  ›Έ  ŗǼ ̄  Ä ¢ ø›ŷˆ Śⁿ ¿ ŗ· ÑΎ
  ↓ũγΈ Á ŗΌ  ŗΨ  ŗΌ ДŶź΄ Ç Ä   ŃΆ ¢ Þ  ι  ĶΎ ¬

ø›· Â ĶΈ ķǾ Ķ¯  
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(SHRI S.B.  CHAVAN): Thank you, 
Mr. Vice-Chairman. Though I wanted to 
give a very detailed reply to the discus- 
sion which  has taken  place,  extending 
over  quite   a   long  time,   and   a   large 
number of Members have participated in 
the disussion and according to their own 
estimation, they have given the assess- 
ment of a situation, as prevailing in their 
respective  States....  Though  the  Vohra 
Committee Report not speak in terms of 
any particular State, it is a general kind 
of document, and I would like to request 
the hon. Members to consider that this is 
not a document or a report which nor- 
mally the Commissions appointed under 
the Commissions of Inquiry Act are sup- 
posed to submit. They will take evidence; 
they will try to give an opportunity to the 
other party also to refer to the evidence 
which has been produced and thereafter 
they will come to their own conclusion 
and  submit  their  reports.   This   is  not 
based on any such matter. This is a kind 
of an internal document which, in fact, 
was never contemplated to be placed on 
the Table of the House for a discussion 
on this. All the Officers are very experi- 
enced. Mr. Vohra—he retired as Home 
Secretary—, the Director CBI, the Direc- 
tor,  RAW,  and the  Director,  Norcatic 
Bureau—these are very experienced offic- 
ers and they have, with their own experi- 
ence, given a general idea as to what 
exactly the malady is, from which our 
society  is  suffering  at  large.   There   is 
nothing new that they have said, but, at 
the  same   time,   to   consider  this  as   a 
conclusive Report based on some kind of 
evidence is not proper, and unfortunately 
or fortunately I did not know that there 
had been some mistakes about the num- 
bering of some paragraphs, which unfor- 
tunately had been misinterpreted by some 
hon. Members, that portions which were 
very   damaging   to   the   Government   of 
India had been deleted and the rest of 
the Report was placed on the Table. The 
same   issue   was   raised   in   the   Lower 
House, Lok Sabha, and I requested the 

hon. Speaker, "Let them come together 
with the Leaders of the Opposition; I 
would show them the original Report and 
also the copy of the Report." Before 
doing this, I had called Mr. Vohra and 
asked him whether any portion of it had 
been wrongly printed or whether he him- 
self had committed a mistake by giving a 
wrong number. He said, "It is by mistake 
that this numbering has been done, but, 
in fact, this is the total Report which has 
been given to the Govenment and now 
which is being placed in both the 
Houses." 

Now let me make it absolutely clear 
that there is no scope for any kind of 
misunderstanding, that I will be the last 
person, if anything of this nature which is 
demanded by the House, is in my posses- 
sion and still I am trying to suppress the 
same; I will be the last man, I will never 
do this, I will never utter a lie in Parlia- 
ment; whatever happens to me, I won't 
bother about it, but when people begin 
asking the very bona fides of the person 
who is speaking about it, that is the thing 
which hurts me much. In fact, they 
should not have done, but, at any rate, 
you are free to cast all kinds of asper- 
sions. The more you would do,....(i>ifer- 
ruptiopns)... 

SHRI INDER KUAMR GUJRAL: 

We believe you. 

SHRI S.B. CHAVAN: Now I am also 
getting used to this kind of allegations 
being made without any substance. And 
thereafter you, knowing fully 
well,... (Interruptions) 
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SHRI INDER KUMAR GUJRAL 
(Bihar): No, no; we are satisfied with 
your feelnigs. Please proceed further. 
..(Interruptions)... We are satisfied with 
this. You proceed further. 

VICE CHAIRMAN (SHRI MD. 
SALIM): Everybody is satisfied, the 
entire House is satisfied. 

SHRI S.B. CHAVAN: Thank you very 
much. 

Now, Sir, I am in full agreement with 
what the hon. Member, Shri Jagmohan, 
has said, that there is a crisis of 
character. The entire system they are 
trying to destroy. 

Unfortunately, we are not taking 
matters as seriously as they deserve. In 
every sphere of life it is there. Why 
should we blame the politicians? We can 
talk about the quality of the politicians. 
We can talk about the bureaucrats. Since 
1956 I have seen the deterioration which 
has been brought about in the 
bureaucracy.I had Secretaries who were 
never afraid to write things down on a 
piece of paper. In the very first meting I 
assured them, "You are being paid for 
giving me proper advice and not the 
advice which I want. You are not paid 
for giving me the advice which I want. It 
is your duty to give me proper advice and 
if I do not agree with you, I must have 
the courage to overrule you on paper." 
But a system is being developed where 
people would like to have their opinion 
given by the Secretary, which they would 
not like to sign. Let somebody take the 
responsibility and when the time comes 
the fellow is hanged and we are just 
keeping ourselves aloof. I think this is the 
basic tenet of a democratic set-up which 
we have to understand. This is a 
permanent bureaucracy and certain rights 
and privileges are given to them. I have 

been openly saying this. But I must also 
admit that from 1956, when I actually 
joined this parliamentary system, to 1995 
I have been in the government in one 
capacity or the other and I have seen the 
kind of deterioration that is taking place. 
There are only a few members left, who 
are honest to write what they feel. 
Nobody should tell them. Now they also 
understand what is going to please you. 
They will be the first to write the same 
kind of language. We just sign it. 
Sometimes, the files go away even 
without signing. I don't think this is a 
proper thing for anyone of us. So, 
bureaucracy has, in fact, deteriorated. 
Let any political party stand up and say, 
"We have not got any money from any 
businessman." As far as the donations to 
political parties are concerned, the 
Finance Minister had made an 
amendment. In spite of that, what the 
total amount given to each political party 
is, is a matter, which, in fact, you need 
not tell me. It is for your self- 
introspection. I am requesting you to 
kindly go into it. If you are honest 
enough, we would be able to correct the 
system. What is the idia of saying that for 
getting a ticket you have done this? You 
have committed a great crime. Why did 
you give them the money? Then you 
must have courage enough to say, here is 
a person in the party who has taken 
money from you for getting you a ticket. 
Thereafter, you are trying to collect more 
than what you have paid to the person 
who  has taken money from you. So, this 
is a cycle where the entire thing goes on. 
I don't want to say anything me. But 
slowly and slowly I am getting, rather 
feeling, frustrated. We may continue for 
some time and we may go. Somebody 
else will come. But the entire system has 
to be preserved. If you dO Not preserve 
the system and destroy the same, then 
whatever you say will be a great 
disservice, which anybody can do, to this 
country. It is in this context you have to 
work. 
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SHRI M.A. BABY: Chavan Sahib, 
will you kindly yield for a minute? I am 
not going to oppose anything. It is a very 
relevant point which you have raised, 
Chavan Sahib. But may I request you, 
through the Chair, whether there can be 
any legislation to make it obligatory on 
the part of the political parties to make a 
frank disclosure of all the income and the 
contributions which they receive from 
individuals or corporate managements? 
Why can't you come forward with a 
legislation? 

SHRI S.B. CHAVAN: Yesterday, 
there was a debate in the Lok Sabha. I 
have no hesitation in repeating the same 
thing here also, these are matters which 
cannot   be   tackled   by   any   kind   of 

legislation, without political leaders and 
political parties coming together. I can 
assure you that whatever decision all of 
us will take, we are prepared to abide by 
it. 

SHRI INDER KUMAR GUJRAL: 
Mr. Home Minister, I agree with you 
that there are certain things which are 
lying in the are na of politics and not in 
the legislation. But you know that 
legislation has one advantage. The 
advantage is, it sets a trend. Take for 
instance, electoral reforms. We have 
been talking about electoral reforms for 
ages and ages. We have been talking 
about the Lokpal for ages and ages. Let 
us take this opportunity to at least clinch 
these issues. 

SHRI S.B. CHAVAN: You may have 
any kind of legislation.I am not opposed 
to any kind of legislation being brought 
before the Parliament and getting it 
passed. But the whole idea is, you are 
not interested in sincerely following what 
is being legislated. 

SHRI JAGESH DESAI: That is the 

point. 

SHRI S.B. CHAVAN: How to 
overcome the difficulties, everybody 
knows.   The   election   Commission   has 

prescribed a ceiling. The Election 
Commission has prescribed that you 
cannot spend more than this. If you are 
sincere to yourself, you will have to 
admit that you could not fight elections 
within that ceiling, though it is the 
enhanced ceiling. 

SHRI INDER KUMAR GUJRAL: 
Basically, it is not as if everything can be 
corrected by legislation. Many countries 
have made laws. It is not that those laws 
are not flouted there. But all the same it 
sets a trend, it sets a norm and those who 
default can be pointed out. Let us not 
escape by saying that till everybody tells 
the truth we will not legislate. That stage 
will not come. 

SHRI S. B. CHAVAN: That is why I 
said that I am not opposed to the idea of 
a legislation at all. But the basic 
phylosophy you have to understand is 
that this is a crisis of character and so 
long as we do not go into the basics of it, 
I don't thing that this kind of a patch 
work is going to help us anymore. That is 
why it is abosolutely...(IflferrupfioBs). In 
fact, I wanted to be very brief so that Dr. 
Manmohan Singh was also given time for 
the Appropriation Bill. But Mr. 
Jagmohan's speech prompted me to say 
certain things which normally I would 
have avoided. 

DR. BIPLAB DASGUPTA: Sir, just 
one point  why did it take such a 
longtime for the Government to present 
the report before the House? Why was 
no action taken for two years? That is the 
question which is agitating us. The 
suspicion has come because of this. 

SHRI S. B. CHAVAN: The kind of 
suspicion which has come in your mind. I 
am really guilty for the same, if at all 
quilt has to be fixed on anyone. I never 
thought that this report would be laid on 
the Table of the House and it would be 
discussed. I thought that it would be 
discussed among the officers and 
thereafter some kind of a note would 
  come to us and the first thing that I 
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would have done was, I would have 
discussed it with the Finance Minister 
because there were a number of things 
enumerated which were the responsibility 
of the finance Department and certain 
things were with the Home Ministry. If 
we take the case of CBI, I would say out 
of 100 cases we have found, 99 per cent 
of the cases belong to the State 
Governments. That is why I require your 
assistance. We have to think in terms of 
the safety and security of the country 
first. The State governments, the federal 
policy and all other things can come 
later. There are certain crimes which are 
of a heinous nature and which, 
ultimately, are going to damage the 
entire fabric of our policy and are also 
going to post a threat to the security of 
the country. Are you prepared or are the 
State Governments prepared to hand 
over those cases to the CBI so that they 
can proceed in that matter? I don't say 
that they are a paragon of virtue and 
there is nothing wrong in the CBI. Mr. 
Femandes is not here. In fact, I am 
interested in getting the information 
about one person who seemed to have 
given some money in some other form. 
He seems* to have been rewarded by the 
culprits. He saw to it that the case is 
almost closed. I am interested in getting 
that information. Another officer who 
was named in U.P., who seems to have 
taken some money.... (Interruptions) 

Instead of discussing these names in the 
House, the best thing will be that you 
give a written complaint to me that this is 
actually what happened. If it is within my 
power, certainly I will try to take action 
against those people. 

Sir, to end the matters, I will request 
that if all the political parties come 
together, you decide at least one thing 
that you will not give ticket to a person 
who has got a criminal record. Don't try 
to find excuses as to whether it forms a 
criminal record or it doesn't form a 
criminal record. All sorts of things can 
definitely be said. But everyone of you 

and, I am sure, the people at large know 
as to who is having a criminal record and 
who is not having it. So, if they were to 
take this decision not to give the ticket 
and not to directly or indirectly help the 
person who has been denied the ticket to 
get him elected and thereafter, if all the 
politcal parties were to come 
together—and what I have agreed to in 
the Lok Sabha—a similar kind of a 
Committee can be appointed, then we 
can definitely take concrete steps in this 
direction, if the hon. Members are really 
interested in this matter. Sir, I have 
done. 

SHRI SIKANDER BAKHT: There is 
just a little observation that I want to 
make. I was waiting for you to come to 
the end of your observations. I have 
understood the status of this Report. But 
such reports over a passage of time have 
the habit of acquiring some sort of legiti- 
macy. I want to know how you want to 
bring on record the suggestion about the 
nodal agency, the nodal agency which has 
been suggested in Mr. Vohra's Report. I 
think it is a very ominous approach to 
things. At least, personally I am totally 
against that sort of an approach. 

SHRI S. B. CHAVAN: In fact, I 
wanted to finish and that is why I had 
finished it earlier. That is a very valid 
point and we will never accept any judge 
or any non-official member to be the 
member of the committee. There are 
three stages through which everything has 
to pass. This is the intelligence collecting 
agency. Army has its own agency. The 
D.I.B. is there. The C.B.I, is also having 
some agency. The R.A.W. is there. So, 
different agencies are there. In the Nar- 
cotics Bureau they will be interested only 
in finding out whether there is any crime 
committed so far as the narcotics are 
concerned. But the other information 
which, in fact, is not very valuable to 
him, wiH be valuable to me. If there is 
coordination, the nodal agency will get all 
the information. And, this kind of a 
report, the suspicion that the members 
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have in their mind not the Members of 
this House, even the bureaucracy is that 
everything is very secret and till I book 
the culprit, he would like to see that the 
information is kept secret. And, if it is a 
committee, it might be that that informa- 
tion might be leaked. And, if it is leaked, 
then, of course, you can take no action 
against the person. After the nodal agen- 
cy submits it report, (hereafter, the ques- 
tion of investigation comes. After investi- 
gation, if the man is found guilty, and 
prima facie he is convinced that there is a 
case against the person, then the prosecu- 
tion will start. These are three stages 
through which you have to start and, for 
God's sake, please don't insist for the 
first stage, otherwise, the very purpose 
for which the Vohra Committee was ap- 
pointed will get totally defeated. And, 
that is why, we are not interested in 
having any ...(Interruptions) 

SHRI SIKANDER BAKHT: The nod- 
al agency is meant to oversee all the 
different sections of society. I don't think 
that we can allow the bureaucrats to 
oversee everything about the politicians. 
That is what I am saying. 

SHRI S. B. CHAVAN: About the 

politicians only, in fact, I am not in- 

terested ...(Interruptions) If the politician 

is a guilty person, merely because he 

happens to be a politician, you can't 

possibly say that you can't take any 

action against him. (Interruptions) No, 

No. I am not prepared to accept this. 

...(Interruptions)... 

SHRI G. SWAMINATHAN: Sir, yes- 
terday, I made a suggestion regarding 
concretisation of your proposal. The 
Prime Minister can call all the party 
leaders and start talking on that. Do you 
accept that proposal? 

SHRI S. B. CHAVAN: Yes, I am 
prepared to accept that. Let all the par- 
ties come together. 

SHRI G. SWAMINATHAN: Sir, the 
Prime  Minister  can   call  all   the   party 

leaders and then we can have a meeting. 
The first meeting can start, otherwise it 
will not get concretised. Are you pre- 
pared for this, Sir? 

SHRI S. B. CHAVAN: Certainly, I 
will request the Prime Minister to call all 
the party leaders and there you can 
unanimously take certain decisions. If 
decisions are taken and seriously fol- 
lowed, I think, you will be doing the 
greatest service to the country. Let us at 
least make a beginning so far as politics is 
concerned, and, thereafter, whatever 
steps are called for, there will be no 
opposition to the idea about which I have 
already spoken to the Speaker and I am 
going to have further discussions where it 
will get concretised. Samething will be 
applicable so far as Rajya Sabha is con- 
cerned. So, there should be no harm. In 
fact, the Committee is going to be there. 
The Committee of the House is going to 
be there. They cannot share the intelli- 
gence with you, but the rest of the things, 
certainly, you can discuss, monotor and 
try to find out and give suggestions 
through the Committee as to what needs 
to be done. Certainly, ...(Interruptions)... 

SHRI G. SWAMINATHAN: My point 
is whether you will call the political 
leaders of the parties. You have been 
taling about the political parties. 
SHRI S. B. CHAVAN: Leaders of the 
political parties. 

SHRI G. SWAMINATHAN: Because 

we are Parliamentary Party leaders. 

SHRI S.B. CHAVAN: No, no. 

SHRI INDER KUMAR GUJRAL: 
Unfortunately, Sir, the hon. Home Minis- 
ter was in the other House when I spoke 
on the subject and I don't know what you 
are going to call this Committee, but I 
have suggested the name as Ethics Com- 
mittee and I wrote to the Chairman also. 
I understand that you have made a com- 
mitment in the other House that you are 
for it. Kindly, say that you are for it here 
also. That is number one. 



417    Short-Duration [24 AUG. 1995] Discussion    418 

Secondly, so far as the nodal commit- 
tee function is concerned, I have only 
one submission to make. You see in the 
bureaucracy you keep on collecting infor- 
mation and the Home Secretary, whom 
you have appointed to Chair the Nodal 
Committee, has huge business at his 
desk. If you are keen on this—because 
we are already having a Committee in the 
Cabinet Secretariat to co-ordinate also, it 
is there—I don't know how the work will 
be apartioned between the Nodal Com- 
mittee and that Intelligence collection 
Committee, maybe there is some differ- 
ence— 
but the difficulty is, are you thinking in 
terms of giving it some sort of a support 
organisation? Because, if the Home Sec- 
retary is to do this and also do Kashmir, 
and also do Nagaland and also do every- 
thing, then obviously this will be the last 
item on his agenda. How are you going 
to sort this out? 

Thirdly, the Home Minister has tried 
to put it in a different fashion. It is not as 
if an individual is caught or if not caught, 
must be caught. More important is that 
this alarm bell Mr. Vohra has rung, and 
he has given us the whole dimension of 
the national life. I don't get some sort of 
a feeling from -your speech that you are 
taking any steps. You are concerned, I 
concede; you are worried, I concede; you 
are with us, I concede; you are a great 
man and an honest man, I concede; but 
you have not given us an indication that 
you are going to do something which will 
really try to deal with the totally of the 
problem, about which Vohra has talked. 

SHRI SANATAN BISI: I want to 
know whether the Nodal Agency will be 
statutory or not. 

SHRI S. B. CHAVAN: Whether it is a 
statutory body or a non-statutory body is 
not going to make much of a difference 
so long as it is a permanent bureaucracy 
and they are very responsible people who 
will come together, exchange ideas, co- 
ordinate the intelligence, and, thereafter 

decide the course of action. So, there 
should be no hesitation on that point. 
About the Ethics Committee, certainly, I 
have no objection; what I have stated in 
the Lok Sabha, the same thing I am 
prepared to say here also, but the func- 
tion will not be of sharing of any kind of 
intelligence—intelligence will not be 
shared. You can give any kind of sugges- 
tions to the Government saying that on 
these lines they have to proceed and, 
certainly, they are most welcome. 

7.00 P.M. 

THE      VICE-CHAIRMAN       (MD. 
SALIM):   We  shall  now  take  up  the 
Kashmir   Appropriation   (No.   2)   Bill 
.. (Interruptions)... 

DR. BIPLAB DASGUPTA: Just  a 
minute, Sir. ...(Interruptions)... I would 
like one more clarification. ...(lnterrup- 

tions)... 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): You cannot start a discussion 
again. ...(Interruptions)… 

DR. BIPLAB DASGUPTA: Sir, I will 
take only one minute...(Interruptions)... 

Please: Sir, I  would like to discuss one 
point publicly. ...(lnterruptions).  Sir, 
there is a suggestion at page 7, which has. 

arisen out of the note given by the 
Revenue Secretary, where he mentions 
that in the case of economic Cannes and 
all that one difficulty that is being faced 
is that he has not bees able to tap the 
telephones for catching the criminals. 
Now, while they can give justification for 
tapping of telephones for catching the 
criminals, my fear is this that it can also 
act as a double edged-sword and may be 
used for tapping the telephones of those 
who are not criminals. It can be used 
against politicians too. The other point is, 
which, is also in the mind of Bakhtji, 
that... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): You cannot start a discussion 
again on this issue. 
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DR. BIPLAB DASGUPTA: ...there 
should be some check and balance in this 
system to ensure that there is no concent- 
ration of information which can be used 
against other individuals for balckmailing 
them. 

SHRI S.B. CHAVAN: So far as tap- 
ping is concerned, we are governed by 
certain rules. Whenever any request has 
come from the Narcotics Bureau or any 
other intelligence agency of the Finance 
Department, we have been very liberally 
giving the same. And hereafter also, 
instead of giving any kind of assurance on 
the floor of the House, in fact, there is 
no question of any kind of misunder- 
standing. If it is not being done, certain- 
ly, I will look into it and see that it is 
done and done in a proper manner. 

THE     JAMMU       AND       KASHMIR 

APPROPRIATION (NO. 2) BILL, 1995 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Now, we shall take up the 
Jammu and kashmir Appropriation (No. 
2) Bill, 1995. 

THE MINISTER OF FINANCE 
(SHRI MANMOHAN SINGH): Sir, I 
beg to move: 

"That the Jammu and Kashmir Ap- 
propriation (No. 2) Bill, 1995 to 
authorise payment and appropri- 
ation of  certain sums from and 
out of tfw Consolidated Fund of 
the State of Jammu and Kash- 
mir for the services of the finan- 
cial year 1995-96, as passed by 
the Lok Sabha, be taken into 
consideration.** 

As the hon. Members are aware, the 
Budget of the State of Jammu and Kash- 
mir for 1995-96, was presented to the 
Parliament on the 24th March, 1995, and 
a Vote-on-Account to meet the require- 
ments of the State Government for the 
first six months ending September, 1995 
was obtained and the Approriation 
(Vote-on-Account) Act, 1995 was passed 
in March, 1995. 

The Lok Sabha has granted the balance 
of the Demands for Grants and has 
passed the connected Appropriation Bill, 
which is now before this august House. 
To meet the total estimated expenditure 
during the current year, the Bill provides 
for the payment and appropriation from 
and out of the Consolidated Fund of 
Jammu and Kashmir a total sum of Rs. 
4222.41 crores, comprising Rs. 3546.86 
crores voted by the Lok Sabha and Rs. 
675.55 crores charged on the Consoli- 
dated Fund of the State, which is inclu- 
sive of the sum earlier authorised for 
withdrawal under the Jammu and Kash- 
mir Appropriation (Vote-on-Account) 
Act, 1995. 

Sir, in March, 1995 while discussing the 
Appropriation (Vote-on-Account) Bill, 
this House had a general discussion pn 

the Jammu and Kashmir Budget for 1995- 
96. I do not, therefore, wish to take the 
time of the House by again dwelling on 
the various provisions in the Budget. I 
shall, however, endeavour to deal with 
the points that may be raised by the 
Hon'ble Members, in my reply to the 
discussion. 

The question was proposed 

SHRI INDER KUMAR GUJRAL 
(Bihar): Just a minute, Sir. Let not an 
impression go that without discussion we 
are passing this Bill. I want the media 
and the country to know that we are 
going to discuss Kashmir tomorrow. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): It is already agreed that it 
would be discussed in some other form. 

I shall now put the motion for consid- 
eration of the Bill to vote. 

The question is: 

"That the Bill to authorise payment 
and appropriation of certain 
sums from and out of the Con- 
solidated Fund of the State of 
Jammu and Kashmir for the ser- 
vices of the financial year 1995- 


